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GOVERNMEN"I‘ OF INDIA. 3
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1815
(6 & 6 Geo. V, Ch, 61).

Tae Council met at the Council Chamber, Viceregal Lodge, Simla, on
' Saturday, the 7Tth September, 1918. .

‘ PRESENT :

His Excellency BaroN CHELMSFORD, ».C., o.;r.s.r., G.M.LE., 6.C.M.G., G.C.B.E.,
Viceroy and Governor General, piesiding, and 51 Members, of whom were
46 Additional Members. .

RESOLUTION ON REFORM PROPOSALS—(contd.).

The Hon’ble Mr. V. J. Patel :—“ May it please your Excellency,

I regret I am unable ta support this Resolution in the form in which it -
on fi:s agenda. Speaking for myself, I say I have not the slightest objection
. to the appointment of a Committee consisting of all the non-official Members
to consider the Reforms Report, though I must say I do not ianticipate much
out of the deliberations of that Committee. But with regard to that part
of the Resolution in which the Hon’ble mover puts in a claim that the Constitu-
tional Reforms contained in the Report constitute a definite advance towards the

realisation of responsible goverpment in India, I join issue with him. And my

ressons are these. It is only very recently, last week,that the two national
organieations of this country, I mean the Indian National Congress and the
» Muslim -League, met in Bombay, held joint deliberations, and came to certain
unanimous conclusionsin regard to the Reform proposals. In the resolutions
that they passed at their sittings, they in no unequivocsl terms held that the
Reforms, though they constitutc an advance—not a definite advance—as
‘the Hon’ble mover has stated in the Resolution, anadvance onthe présent
conditions in some directions—not an advance towards the progressive
realisation of responsible government as is stated in the Resolution. That
is the verdict of the National Congress and the Muslim League. They go
farther and say that the Reforms taken as a whole are disappointing and
unsatisfactory. In the face of this verdict of the Indian people, Hindus and
‘Mussalmans, Parsis and Christians, Ifail to understand how, standing here as
the representative of the people, I can conscientiously assent to a proposition
which says in effect, or rather in express terms, that the Reforms constitute
a definite advance towards the progressive realisation of responsible government.
Your-Excellency, the main objec{, as I understand, of‘ the  Resolution is the
appointment of a Committee, and I submit it is for that Committee who will
sit to deliberate upon the Beform proposals to say whether the Reformis asa
‘whole constitute & definite advance towards the progressive. realisation of
responsible'government. VIf we are going Lo appoint & Comnmittee, it is . no uge.
for this Council first to pronounce a verdict that the Reforms constitute a definite
advance towards the progressive *realisation of responsible gavernment, and
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then ask that Committee to make vecommendations. It may be that the
Committee to be appointed might so frame its recommendations that no
one who reads them would be justified in saying that the Reforins
constitute a definite advance. It may be that the Committee might agree that
the Reforms do constitute a definite advance, but I certainly think that to ask
the Committee to consider the Reforin proposals aud express their opinions thereon
after the pronouncement of this Council that the Reform proposals constitute
a definite advance, is to hegin at the wrong end. Your Excellency,
it is said that much will depend on the two Cominittees that the authors of
the Report have suggested, one regarding the Transferred and the Reserved
Subjects, and the other regarding the franchise, constituencies and the rest of
it. It may be that those Committees might recommend that all subjects in
the Provinces, except one or two, namely, law, justice and police, may be
handed over to the Legislature. It may be that the Committee might recom-
mend that only a few, and a very few subjects, shall be transferred to the
Legislature. It may be, your Excellency, that that Committee might recom-
mend that the Muhammadans in particular Provinces shall not have a separate
electorate, or it may be thut they inight agree with the recommendations of
the Muslim League and the Indian National Congress and say that the agree-
ment arrived at in Itucknow shall be observed, and the Muhammadans shall
have their separate representation as agreed to. So, I say, before this Council
pronounces a verdict on the question whether the Reforms as a whole constitute
a definite advance towards the progressive realisation of responsible government
or not, I would ask the Hon'ble Members of this Council earnestly to wait and
sc¢ what those Committees recommend. I would ask the lIon’ble mover
also to consider whether it is wise at this stage to commit this Council to
any particular view. Speaking for myseclf, your Excellency, I am entirely
at one with the resolutions of the Indian National Congress and the Indian
Muslim League, and I know that there are several Hon’ble Members in this
Council who share the same view. Yesterday we heard our friends Mr.
Khaparde, Mr. Chanda, Mr. S8hukul and Pundit Madan Mohan Malaviya: all
these gentlemen share the view which the Congress and the League have
expressed, and' whatever differences of opinion there may he among the
Congress leaders, I would most respectfully ask the Hon’ble Members not to
‘hurry, but to wait at least till the decisions of thetwo Committees to he
-appointed are published.

“ It may be contended that if that is my view, how was it that the Indian
National Oongress and the Moslem League did not wait, and how was it that
they expressed so clearly and so explicitly that the Reforms are unsatisfactory
and disappointing? My Lord, as to that, my reply to your Excellency is that
the Congress and the Moslem League thought that there were several essentials
- which the country expected would be granted by the Reforms, but as those
essentials did not find place in the recommendations they, on & consideration of
the whole Report, came to the conclusion that the Beforms were on the whole
disa.p%ointing and unsatisfactory. The first and foremost of these essentials,
_your Excellency, is fiscal autonomy, fiscal freedom. I say, and I say with all

the force that 1 can command, that no Reforms are worth having unless they
are accompanied by flscal autonomy. Your Excellency, the Constitutional
Reforms, even if they had gone much further than they have done, are to my
mind not worth much. The authors of the Report have recognised the necessity
and the urgency of powers in the Indian Legislature to regulate the Indian tariff,
but at the same time, when it comes to a question of recommendations, they
leave the whole question to be settled by the Imperial Conference which is to
meet after the -war. Speaking for myself Isay that I regard the denial of
fiscal autonomy to India as the very denial of responsible government itself.

“¢ Secondly, the country certainly expected, and with due deference I say
they expected from the very terms of the ahnouncement of the 20th of August,
1917, tm the -introduction of responsible government wounld take place
simultaneously both in the Provinces and in the Government of India. Unfortu-
nately, however, we find that, so far-as the Government of India is concerned,
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the Report not only says that the power of the (fovernment of India will remain
indisputable, hut the authors also fail to inclade among the functions of the-
Commission to be appointed twelve years hence the question of transferring
the powers from the Government of India to the Indian Legislature,

“The third point, your Excellency, to thich I should like to invite the
attention of this Council is the question of the time-limit for the introduction
of responsible government in their country. I have read the Report more
than once, and I have no hesitation in BAYING.... ......

His Excellency the President:—“ Order, order. The Hon’ble
Member has been speaking beyond the time limit allowed. He must bring his
remarks to a close.’

The Hon’ble Mr. V. J. Patel:-—In concluding my observations,
your Excellency, -I should like to submit that it would be much better if the
two parts of the Resolution are put to vote separately. There are Hon’ble
Members in this Council who feel that the Reforins asa whole are not a distinct
advance. There are others, on the other hand, who feel that the Reforms consti-
tute o definité advauce. In these circumstances, it would be much hetter if
the two parts of the Resolution ave put separately to the Council, and if your
Excellency permits me, T would propose an amendment that the words begin-
ning with ‘and’in the second line and ending with the word ‘India’ in the
third line'be dropped. I formally propose, therefore, that the words... .....

His Excellency the President :—'I'he Hon’ble Member is not
in order in moving an amendment because he has not given notice.”

The Hon'ble Mr. V. J. Patel:—I said with your Excellency’s
permission.”’ .

His Excellency the President:-- Well, it has not my permis-
sion at the present moment.” '

The Hon'ble Mr. Srinivasa Sastri:—“ My Lord, myna ax.

Hon'ble friend Mr. Patel has recognised, I am glad to think, the distinction
between the Resolution we are considering and the main Resolution passed by
the Indian National Congress and the Moslem League. As one who partieipated
in the meetings in Bombay last week Mr. Patel is rightly unable to associate
himself with the subject-matter of this Resolution. I hope this will be
remembered clearly by the country in general. The Hon’hle Mr. Banerjea,
who is responsible for the terms of this Resolution, and some others who act
with him in this matter, Lelieved—and events have proved our belief to be full
justified—that the National Congress and the Moslem League would adopt su
Resolutions. We are, therefore, perfectiﬁ free and unembarrassed unlike the
Hon'’ble Mr. Patel, and we can discuss the present Resolution on its merits;
and if we think it mects the needs of the case we can give our unqualified
adherence toit. This is precisely why, my Lord, some of us thought it neces-
sary -to keep away from this Session of the National Congress and the Moslem
League. I hope the Hon’ble Mr. Patel and those who are associated with him
will not hereafter talk of the possibility of an agreement and blame us for not
accepting their invitation and coming into the organization which they have
conducted so as to lead tothe Resolutions from which he is unable to separate
himself now.

“Then, with regard to the Committee of non-officials to consider these Refor.ms,
he says this Committee will be bound by the terms of the first part of the Resolution.
I think the Hon’ble Mr. Banerjea made it clear that that Committee, should be
sobound. Itis ourintention that the Committee of non-officials to be appointed
should not go beyond the terms of this Resolution, that they should .not, for
instance, attack the announcement of August 3917and progeed to tear up by the
roots the very basis on which the Reforms Report is based. It is neces,s?rfr tixft
the Committee should have a direction from this Council. Does the H(_)_n e Mr.
Patel recognise the supreme character of this occasion ? After 30 or 83 years of
constant agitation a great program:ne of Reform is laid before the country oa the
highest authority. The Members of the Government of India, the Members of the
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Council of the Secretary of State, the members of the delegation that came out
with the Recretary of State have all signified their assent to the general tenor
and policy of the Reforms. This Imperial Council, dealing with national affairs,
raeets for the first time to consider this subject. Would it not bea futile
procedure, would it not be almost puerile for this Council to appoint a Committee
without anything like a general direction as to the lines on which the report of
the Committee should be laid ? Have we-not read the Resolution on the Reforms
Report 7 Is it reasonable toexpect that we should consign the entire con-
sideration of the Report to a Committee of ourselves ? I thiuk it is perfectly
right, it is the only proper-course for usto give a general direction, and ask that
the Committee to be appointed should observe that direction in any specific
recommendations that it makes.

“ With regard to the three points that my Hon’ble friend brought up as dis-
abling him from associating himself with this Resolution, I will speak only
with reference to the last one—the time-limit. Now the time-limit, I must grant,
has an attraction for those of us in India who have watched ‘Indian affairs and
the slow way in which they develop from progress to progress. We know that
there is too much delay in the proceedings of the Iinperial Government, as far as
they-affect the claims of India. ‘I'he question of time-limit therefore is one of great
attraction tous. 1 wish it were possible to pin down the authorities to a definite
time-table. But we have also got to recognise that in this matter the final voice
rests with the Imperial Parliament of Great Britain and Ireland. I doubt very
much whether the Imperial Parliament could be brought to assign a time-table
programme of legislation to the question of reforms. Will they say that on
such and such a day such and such & step shall be taken ? Ifear it is practically
impossible to expect that a time-table piece of legislation will be undertaken
by Parliament. But still I must say that I recognise that the distinguished
authors of the Report with which we are dealinghave gone as far as they
possibly can to get Parliament to consent to something very near a time-
table legislation. They bave recommended that the future steps in the
progress of our constitution should depend on the reports made by commissions
to be appointed by Parliament itself. Now these commissions are to be appoint-
ed at stated intervals. It is not tobe expected in the ordinary course of human «
nature that, when after an interval of twelve years a commission is appointed,
it will not result in the mnaking of a definite stage of advance. Every time this
commission meets, it is bound to make recommendations in the direction of
wdvance, and I do not think that we should be so impatient as to say that before the
ord or 4th twelve-yearly commission reports, all constitutional advance in India
should have been completed. It is, I take it, perfectly possible for the 2nd

" wwelve-yearly commission or the 3rd twelve-yearly commission, at the longest, to

- reart that the fabrio of responsible governmment might be completed throughout
‘India. It is perfectly possible, I say; but there are ups and downs in Constitu-
tional pré s ; there are vicissitudes attendant on national movements, and it
is impossible now to demand that within 25 or 30 years the whole thing
should be done by aun Act of Parliament to be enacted in the course of the next
year. I'am one of those who would rcst content with this position, that the
twelve-yearly commissions should determine the pace at which we should proceed
and sét dowi definitely the precise lines on which we should advance. I hope
that that arrangement will so work out as to meet all that the Hon’ble' Mr.
Patel and others desire.

“ Having dealt with the Hon’ble Mr. Patel at this length, I must
proceed to discuss two pointsraiscd by the Hon’ble Mr. Khaparde yesterday.
The first position he took up'was rather alegal point. In my opinion, he was
rather overnice when he dealt' with the terms of the August declaration and
_divided it into two clear halves, the first half having the authority of the
Iﬁn'ﬁqﬁal Oabinet, and the second resting on the phrely personal or individual
cuthority of the Secretary ‘of State for India. Now as a 'plain layman
not kniowing the subtletiesof Jaw, I must say it took my breath away as I heard
Lim speak. I doubt whether he was really in earnest or, as he very often is,

mérely indulging in & joke. .
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The Hon'ble M:. G. S..Kha.pa;i;"de:-"—_“.No;’I.\'vas-iq earnest."”

The Hon'ble Mr. Srinivasa -Sastri:—* My Hon’ble friend
says he was in earnest. Then I must say - he secrs ignorant of the way in
which Beorelaries nsually write. He wust have read many proceedings of
the Government of Indin. In the Government of India, Secrétaries are the:
officers who draft and who sign letters. They often say ‘I am to ask, eto.’
Does it mean that the Secretary in his own individual authority - puts a question
to the party conoerned, or that he does so on behalf of his Govermment? The
personal pronoun oocurs very often, for instance in answers given from the
opposite benches. Does it mean that the Members of the Eseoutive Council
do not answer for the Government of India but for their own individual selves P
But it may be said a Secretary writing as the representative of the Government
uses the expression ‘I amto add.’ In this dooument, however, the Secretary of
State employs the expression ‘I would add.” 1 do not know .whether that
ought. to make any difference as to the way we should interpret it. Sticklers
for -comstitutional propriety. though. we be, we may allow such an august
personage as Mr, Montagu some latitude in the use of such simple things as the
auxiliary verbs-of the English language. The words ‘I would .add’ then, I
tfake it, mean * I am to add.’ It is not the individual opinion of the Secrctary
of State.that he wishes to palm off under the authority of tho Imperial Cabinet.
Really speaking, if we were to acoept the Hon’ble Mr. Khaparde’s -argument, -
‘we should be attributing fo the Seoretary of State for India & subterfuge, in that
he was smuggling into an important State dooument whioh the people of India
regard -as a great Charter a. Eersonal opinion of his-‘own unsanotioned and.
unapproved by the Imperial Cabinet in whose name he was speaking.

“The next thing to which my Hon'’ble friend referred yesterday was the
question of electorates. Now, I must say that when I read the Reforms
Report»in the first instance, it; did seem o be that the Report laid too much
insi-tence on the' nccessity of preparing and training these electorates ds a
step preliminary to the . infroduction of responsible government. "It seemed.
to: me “that thowgh it mjght. be geientific from , a constitutional analyst’s
point of . view, it was entirely unhistorical; for whether in England or else--
where™ the *proper training and the full prepuration of electorates has gone:
on side by side with, and in some cases painfully behind, constitutional
development. . - '

“ In Indis, liowever, we are asked to follow a somewhat different course..
But apart from that, a man who criticises the proposal must not proceed on the
assumption that there are at the present moment in' Indin” fully developed elec--
torates which can be made.to sustain such a yast-edifice. as reponsible - govern- .
ment for the benefit of the people and by the people. - My ‘Hon'ble “friend.
argued ' there are the District Boards, there dre the Municipalities, there .are
Chambers of Commerce, there are Universities'of learning in India.’ To be sure-
theso are there. But does my Hon’ble friénd’ remember that responsible
vovernment rests everywhere in the world on-primary,‘popular, large, dircot’
electorates, and that such' ‘do not exist ‘so*far as'thé': Government of India is
concerned. ' The Report lays very special ‘emphasis on that aspect. It is the-
creation of such electorates that the Report dedld with, ‘and  when we remember
that, it is idle tosay in Teply to it that wé ‘alrendy have the Universities.
The Universities cannot sustain a system of respomsible government. The
people at large must be able to hold the members of the Legislative Council and.
the ministers who govern the country responsible for their conduct, The-
primary electorates must be. placed in direct contact with those that make
laws, and those who under their authority administer the laws so made. The-
preparation of such electorates is, as the Report lays down, sure to bea
process of slow and deliberate growth, and it is no real -answer to say that we
already have some electorates in being in India. - C .

- My Lord, after dealing with tlyl'ese debating poinf;, I rrust now_go on to-

deal with the main question......%., ... i
‘. 207LD 3
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- His Excellency the President :—*"I am afraid your time-limit is
coming to a close.”

The Hon'ble My, Srinivasa Sastri:—ThenI will make only one
ohservation. Iam in entire agreement with the Hon’ble Mr. Surendra Nath
Banerjea’s speech. His speech yesterday elicited just and spontaneous
applausc from the Counocil, and T fully share in tho sentiments that dictated that
applause. I must, however, say one thing, that I dissociate myself irom that part
of the Hon’ble Member’s speech in which he seced to deprecate the institution
of 4 Council of State. It appears to e, my Lord, that radical opinion in
England might tolerate the abolition of the secoud house, hut every other <hade of
political opinion and the practice of every other federal State in the British Empire
Justifies the creation of a second house. 'The Council of State as at present
foreshadowed may not be such a second house as we desiderate. It will have to
be stripped of some of the extraordinary powers now attaching to it ; its composi-
tion will have to be somewhat changed ; but a second houise, fthink, there ought
to be, and since the Council of Statc is intended to be a half-way house to the
creation of the final upper chamber in the constitution of the Indian Eupire,
I am bound at this stage respectfully to dissociate myself from the deprecatory
opipion to which the Hon’ble Mr. Banerjea gave expressioninhis speech yester-

Asy” e _ ,

uswx . The Hon’ble Mr. K. V. Rangaswamy Ayyangar :— My
- Lord, I Fave notiexpressed any opinion till now about the Reforms Bcheme,
nor did T associate, myself. intimately either with the Congress or with the two
extreme minorities, and so I can express my opinions without any fetter. 1t is
not possible to make "any useful -observations on the Resolution before this
«  Hon’ble Council withoiit giving the greatest possible weight to the clear present-
‘ ment of the position and policy of the Government in regard tothe Reform
8cheme made'by your Excellency on the opening day of this Ression, On the
.one hand, the Hon'ble mover wants us to go into Committee and make recom-
iendations on ‘the ' variqlis proposals contained in the Report. On the. other
‘hand, my 'Lord; your Bxcellency has in definite ‘and unmistakable terms told
" us tf_ré‘ inutility of recommendations and criticisms that fall outside the line up
to which the Reform proposals ‘go. The object of the Resolution in this
Council is to ask the Government to do a thing which the Government can
.alone do, or to refrain from doing a thing which the Government cannot other-
.:wise be prevented . from doing. This Resolution does not ask‘the Government
to do anything which the Government alone can. do., There is nothing that
- prevents non-official Members from making. their own recommendations if they
-choose to do so. The 19 Hon’ble Members did not move a resolution in this
- Council to appoint them to make recommendations by way of reform. I see
no reason ‘why such an attempt as the one before us should be treated as different
from the action of the 19 Members memorandum. On the one hand, the sanction
for moving the Besolution and the vote of the Council while they certainly will
add prestige and dignity to the whole move, are legally or anywise unnecessary to
; carry out the prayer. On the other hand, a hostile yote by the majority cannot

" e prevent the Hon’ble non-official Members or as many of them 'as are” willi
S Prom co-operating -and making recommendations. Any Resolation carried in
- this Council cannot compel non-official Members to act in the .way the Reso-
lution asks for, and this has been evidenced by two of my colleagues declininig to
be constituted in the Committee in.the prayer portion of the Resolution . ag to
what should be the course if ‘several or a majority of them declined to act,
* Oonsidered from this point, of vigw, therefore, I have ng hesitation in owning that
~the Resolution is of an extraordinary character and impracticable. It seems to me
. therefore that the best, use that pan be mgde of the. opportunity so sagaciously
- furnished by the Hon’ble Mr. Surendra Nath Banerjea is to convey to your
Excellency in Council our humble but sincere view of these proposals. W{ﬂe, ,
:* on the one hand, there ‘does not seem t¢* be'any-* probability of radical modifica.
" -tions being made in the scheme as the intentions: of the ‘authorities stand at
present, there is, on the other hand,the unconceslable fact that the COun'try as 8
whole has considered and expressed its deliberate -convictions that the gecheme
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vealls for radical modifications without which it could not in the 'hbneﬁt:’:t‘)piiﬁon'

.of the Indian public constitate any step in advance.  Whilst these Ighours have
‘0o doubt been prompted by a genuine desire to further the “intorests of this
.country, my Lord, there is no doubt, that so far as the schéma itself is don-
ceerned, it has come upon the whole country as a disappointinéiit. . The réason

+1s simple and licy on the very surface if only we make no mistake in utually.

- understanding the point of view of the authors of the scheme ani that of the
" poople. o -
“The point of view of the authors isno doubt that they stand on the

-anuouncement of August 20th, and the point of veiw of the people is what led
‘to the annvuncement of August 20th. T take it that the announcement of *

"August 20th is the answer to our petitions or call them demands.. Our

demands ‘are formulated only to remedy the grievances of the different classes -

“atid infercsts.  Men of brains and letters have had no opportunity for the dis-

- play of it and for doing research work
 “As.'a_matler of fact there. is no general value for men of this pursuit

except that they can serve in the Government which provides for & very pmall

. percentage, .and for - which a -spéecial University training is required and for
. which courge-alone there is market, value. 1t is to be ddmitted’ that the {duty

~of the Government is to providé scope for the intelligentia® of the ilatid. * -
I :nced not. mention the. causes that led to the dccay “and éxtinction™of

.the  warrior classes which _ fortunately 'is' resuscitated on ‘accouint “of “the
exigencies i the war, and I see under the sympathetic handling of His ‘Bx- °

" cellency the Commander-in-Chief a libexgl_'j'pplicX, is  being ddopted.” " I
need not mention how commercial men and in

ustrial classes ' have ¢ been -

“handled, and need not recapitulate the deplorable policy of the Govertimient |

-that has been adopted in_ the matter of Indian industries hy giving a_protédtion

.against them till now. The duty of the Government is to protect our' interests

.or at’least not to adopt a protective policy to our rival interests” Theré maybe  : -

At Jeast an-open competition and no partiality or prejudice adopted.”” Thén the
. great:-clagses of labourers even when they offer wil'tin%}y' for sérvicé have'not
“got &fleld to do so, and jthe duty-of the Government h

FER

| | eroment Hafo b i 5 Tl o
‘market-value_ and a scopcfor labonr. Thoir appalling poverty exhibita itiblf ~ 7

in periodical famines, not to speak of their: daily sufferings.” All these consi- -
«derations made us agitate for a responsible government. ~Not only thig ; vast

‘interests like those of thé raiyatwari landholders. and those"of the'great zemin- . "
dari houses many of whom are languishing for want of opportunities ‘and . .
.responsibility adequate ‘with their wealth,-called for a measure “of' liberal

treatment. which. they éminently désérve. ~For one thing, my Lord,if at the =
present day.a third of the territories ‘of India had not been under: Native
sovereignty, but  if ‘'most of ‘these - Indian “princes haye been mere zemindars
without administrative powér, would it have been & case of triwmph to the

British cause now either:in military “or civil ‘emergencies, we have had to face
.since the outbreak of the war’? “This has‘ been well ac]mowladfed bg' your
Excellency of the magnificent services rendered by the ruling nobles. Similar-
1, if some of these zemindari houses shoiild be invested -with administrative
functions, wotild not then'the ‘wealth'and “influence they possess be harnessed
“to the wider intereats of the country, and might niot they have taken their-place
-as responsible administrators of their own tracts ? I am only throwing out these
ideas as ways and means of easing the burden, financial and administrative, of
the Indian Government and of creating openings for the fine spirit of service
which distinguishes many of the scions of the noble houses of India. Then'we
have the grievances of the smaller"Zaminilars and thie encroachment of the Gov-
ernment in their water rights, and of the fiayatwari landholder- whose property
;s said to be'not his own and who is liable to periodical settlements, and enhance-
‘ments. It is to remedy such grievances' that- we wanted reformis. Again, the
devying of the cesses on the agricultural classes hlone, aud the unbridléd levy of
the land tax made us ask for a popular control of the Government and it was
{0 remedy all thesé and satisfy us that the annburicement of August 20th was

com— -
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“made, and if that announcemeunt should restrict the scope of the Reforms we
waated, though it may not be out of court to question the same, we should say -
what we wanted is not this but something else. The Reform:-Scheme may
be based on any announcement, but it should be primarily on the principle that
the Government is for the people. 8o far as recoguising in  English educated.
men capacity and good-will towards Goverument or in other words providing
employments: for the educated loyalists and in so far as the scheme perfects.

- the  local .self-government scheme that was inangurated by Lord Ripon
whose name is gratéfully remembered and so far as giving a popular control
in the matter of education, sanitation, etc., our thanks are due to the Gov--
ernment, and the names of the illustrious authow of this Report will for a
long time to come be sounded and resounded with gratefulness throughout the
shores and valleys of thie vast Continent. But it may not claim to be a step in.
‘self-government or responsible government inasmuch as no hand of the people
can set right the grievances I have set forth. It may he that the han({:;' are
tied Ly the announcement of August 20th, but what we agk is, whether the
scheme satisfies us or not. M ]mm?)le'opiuion is that it ‘does not. .

“ The people had expectﬂ{, if not a substantial mneasure of reform on the
lines of the demands of the Congress and the- Muslim League, a schemne that
would have libera}ised the existing legislative machinery, endowed it with greater
and more effective powers of administrative control, securinig it the right to
safeguard our fiscal interests as those of an absolutely ‘autonomous self-govern-

. ing country. - Such, however, has not. been the case. The authors of the Report.
in the ‘first place -rejected without seeking to modify the scheme of 'the two

eat political bodies of the country, and in the second pldte, they gave no-
ought whatsoever. to the evolutionary development of thie existing constitu-
tion, which has been the cause of a rapid political development, but ook upon
themselves- the task of digqbﬁfing & new mission, namely, that of commencing
to train the people for responsible government Thenative rulers who conduct
the praiseworthy Government are quite fit to goverd themselves. Without test
or..contest we should not be condemned. And in the tentative scheme put for--

-ward by them we find in many respects we lose more than we gain. T
. As regards the scheme proper what Indians cannot "Eﬂ;ﬂ ask for and
obtain, is an effective foot-hold in the Central Government of India itself and
complete provincial autonomy in provincial affairs as may be consistent with
the maintenance of the authority of the Government both in Tmperial and ‘in
Provincial watters................ _ - '

His Excellency the President :—* I regret th¢ Hon'ble Member-
is approaching his time-limit. - Will he bring his remarks to a conclusion ?”

The: Hon'ble Mr. Rangaswamy Ayyangar :--“Itis one
thing, my Lord, both for purposes of veto and for purposes of affirmative

Jegislation for the Executive Government to retain whatever - power they want
to_retain, for . without such provision Government must come to a standstill.

‘But let- this ‘power be retained avowedly and as a.matter ' of executive res--
ponsibility by the executive Government of India only and not.in its name and
on its behalf by -or through new institutions which are adjuncts to the exe-
cutive wearing the appearance of .a semi-popular. assembly. If gubstantial
powers had been given for the popular assembly, retaining whatever powers had.
to be retained for afirmative legislation for the executive Government itself,
the people of India would have recognised the justice of such an arrangement
and would have been overcome with a sense of gratitude.

_"“ As regards the Provinces, for the first time in the history of India it
brings into existence a diarchical system of government fraught with new con--
flicts - and oppositions though here is a distinct advance on the existing-
system. Here also had the executive retained what it wanted as a matter of
executive necessity and established complete provincial autonomy, there
would have been a chorus of gratitude from end to end. But, my Lord, it is
in vain we look for any of these. Nor is the proposed scheme calculated to
relieve the economic distress of India which has been the real and' underlying
object of all our demands for political reforms all these years. The popular
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control vouchsafed in this s-heme in no way improves the economic condition
«of the great Indian communities such as the Zemindars, the ryots, the tenants,
the smaller landholders, the Indian commercial men, the labourers and the
industrial classes. Again, it does not secure the primary rights of British
citizenship. .. ... .

The Hon’ble Sir William Vinecent :—“ My Lord, I rise toa point
of order. I really cannot hear the Hon’ble Member when he reads so fast.”

His Excellency the President:—“T must ask tho Hon'ble
Member to take his seat.”

The Hon’ble Mr. M. A. Jinnah :—« My Lord, I regret very
much that my friend Mr. Sastri shonld have struck an nnpleasant note as to the
difference between him and Mr. Patel. Ithink thisis not the place where wo can
defend, justify or impeach the position of the seceders from the Congress. The
question hefore us is the Resolution. My Lord, in the first place, T have no
hesitation in saying that we appreciate that there has heen an earnest attempt
«on the part of your Excellency and Mr. Montagu, the Secretary of State for
Indig, to inaugurate a system of responsible government in this country....

His Excellency the Preaident : —* I amn sure the Council are very

anxious to hear the Hon'hle Member ; perhaps he will speak up a little louder.”

The Hon’ble Mr. M. A. Jinnah:—“T amsorry,my Lord. I will
repest what I said, that I have no hesitation in uayinfg that we appreciate the
earnest attempt on the part of your Excellency and the Secretary o} State, Mr.
Montagu, to inangurate a system of responsible government in this country.
Becond! , I think, my Lord, that it did not require the eloquence of my friend
Mr. Banerjea, nor the abilities of Mr. Sastri to impress upon this Ceuncil, or
upon anybody outside this Council who has taken the trouble to read the
Report carefully, to come to the conclusion that there is b distinct advance on
the present system of the constitution of the Government ; but that is not the

uestion. We recognise that there is an advance, but that is not the question.
§obody disputes that responsible government is to he established in India by
.successive stages, or, in other words, progressive realisation of responsible
government. That undoubtedly implies instalments and stages, but, my Lord,
as your Lordship said in your speech only a few days ago, what was promised
in that announcement was ‘a substantial step.’ If I may quote it, my
Lord, this is how your Lordship put it:—

‘What I wish to emphasize is (this. ‘Substantial steps’ were promised. In my own
beart I am confident that ¢ substantial steps’ are provided in our proposals. We bave not
kopt back something like hucksterers in the market, somethin!f which we would be propared to
give as a result of pressure. Everything bas been placed on the fable for all men to see.’

“Now, my Lord, with the ptmost deference, with the utmnost respect for
your Excellency’s opinion, I beg to submit that ‘a substantial step’ has not
Jbeen given in these proposals, and I shall illustrate what I mean at once. In
the Provincial Governments, my Lord, undoubtedly there is an advance, but what
dowefind? Wae find this, that whether we really get a substantial stop in the
Provinees or whether we do not will depend entirely on the Committee which will
decide the Transferred and the Reserved Subjects, and eventually whether those
recommendations will be accepted or not. Now I say, my Lord, without going
into details, because I have limited -time, of 15 minutes under the rules, that
there are Provinces in India to-day which are quite competent to manage the
entire - Provincial Government. But without going into reasons, what we say is
this, that, as you are trying an experiment, and since you say, that we are'going
through transitional stages, we are prepaged, while not agreeing with the
reasons given in the Report, but as a matter of compromise, that in some Pro-
vinces all subjects shoulcf(l))e transferred at once except the police and justice ;
and they are quite competent, T make bold to say, to manage them.

“ Then again with regard to the Provinces, there is a feature in the pro-
posals, which to my mind is a most objectionable feature, and that, my Lord, you
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will find in clause 43 of the Report. Even assuming, my Lord, that tho pro-
posals were accepted and that substantial departments or subjects were-
transferred under clause 43, such enormous powers are given to the Governor:
that, in my opinion, it will be injurious and prejudicial to the objects in view.
Now sec what the Governor can do under clause 43 ?... .. ...

‘The Hon’ble Sir George Lowndes:—“ My Lord, I think th
Hon'ble Member is wrong ; clause 43 of the Report deals with Baluchistan and
the North-West Frontier Provinces.”

His Excellency the President : —“ I think the Hon'ble Member
is referring to clause 43 in the Summary. T think it would be more convenient
if he roferred to the Report becanse we laid particular stress on the fact that the
Summary was not to be regarded asin any way authoritative. It is the Report
which is the authoritative statement.”

The Hon'ble Mr. M. A. Jinnah :—“My Lord, my point is one
that does not roquire any reforence to the paragraphs; it is this that any .
Member of the Executive Council is to have the right to challenge the whole
or any part of a Bill on its introduction, or any n.men(%ment when moved, when
he thinks it trenches on the reserved field of legislation. ‘The Governor is
to have the choice then either of allowing the Bill to proceedin the Legislative
Council, or of certifying the Bill, clause, or amendment. If he certifies the
Bill, clause, or amendment, the Governor may either decline to allow it to be
discussed, or sug§est to the Legislative Council an amended Bill or clause,
and 80 on: Therefore, my Lord, any Member of the Exccutive Council can got
up and say that a particular Bill or clause in that Bill impinges or entrenches
on a Reserved Subject, and the Governor in his full discretion can decline to
have the Bill discussed, or allow any clause of it to be discussed either. That
to my mind is a most objectionable feature so far as the Provincial Govern-
ments are concerned and should not be allowed.

“Then, my Lord, going further into details, I do not accept the proposition
that, in order to achieve progressive reslisation of responsible government, you
must confine the advance such as is foreshadowed to the Provinces. Where do
you find ¢hat in the announcement of the 20th August ? Why must yon
confine it to the Provinces, and why should the Government of India be left
untouched ? And yet this is how the formula is laid down by the authors of the
Report. My Lord, with very great respect I must say again that I see no justi-
fication in the announcement to say that the Provinces should form the units,
and that for the present we must confine ourselves to the progressive realisation
of responsible government in the Provinces. The position of the Government
of India under the proposals will be as defined in formula 8 of the Report, I
will read it.

¢ The Government of India must remain wholly responsible to Parliament and saving
such responsibility, its authority, in essential mattors, must remain indisputable pouding ex-
perience of the effeot of the changes now to be introduced in the Provinces. In the meantime
the Indian Legislative Council should be enlarged and made more ropresentative and ite
opportuuities of influencing Governmentincreased.’

Therefore, so far as the (Government of India is concerned, you leave the
Government of India in this position. That we the elected Members in the
Government of India shall have nothing else but ¢ opportunities of influencing
the Goveljnmpx_;t._’ Now, xl:xn Lord, we have been influencing the Government
since 1892 ; we have been influencing the Government since 1909 (the Minto
Morley Reforms), and you are leaving us in practically the same position and
at the same stage as we have been in ever since 1892. What difference is there ?
Of course I shall be told that we have an elected majority ; I shall be told that,
go far as & private Member’s Bill is concerned, we can carry it throngh the As-
sembly, and take it to the State Council, and in case of differences of opinion
between the Chambers, it will Le settled by means of ‘Joint Session.’
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Here, again, the Governor General in Council will have the power to
vertify and that means that the certificate will prevail against the will
"of the representatives Now, my Lord, this is the very thingyou deprecate
in your Report, namely, that which you cull the bane of the Minto-Morley
Reforms. And what is that bane ? It is that you leave the elected Members
in the position of irrcsponsible critics. How are you changing that position
by this scheme of yours ? They will remain irresponsible critics under this
constitution, because by the certificate of the Governor General in Council
you can do as you please. Yon can carry any measure that you desire, not-
withstanding the unanimous opposition of the Assembly or the elected Members
in the Council of State. Isthat so, or is that not so 7 If thal is so, do we not
remain in the same position of irresponsible critics ? You will find under your
scheme that a Government Bill can be run through on a certificate. +You will
also find that on a certificate even a private Mewber's Bill can be thrown out
or altered as the Government wish. But over and above that you bave got
the veto as far as a private Member’s Bill is concerned,

“ Now, my Lord, may I know why the Government of Indiu is to remain so
sacred and not to be touched ? Is thero no department in the Government of
India which could be brought under the control of the vote of the Legislature,
and why not ? 'Why, I ask, should there not be simultaneous advance ? I am
prepared, my Lord, to concede this proposition for the present that the Govern-
ment of India are certainly responsible for the peace, order and the safety of
the country. I am prepared to concede this also, that they should keep under
their own control those departments which are essential for the carrying out of
the primary functions of the Government. But, my Lord, is there no department
in the Government of India which ought to be brought under the control of
the vote of the Legislature? My Lord, in the first instance, my subimnission is
that, barring the Reserved Subjects, in which I include the peaoce, tranquillity
and safety of the country, other departments should be left to the vote of the
Legislature. I am prepared to accept and I do accept the bicameral system
which is laid down in the Report, and I hope that the day may come, as-the
distinguished authors of the lge ort themselves say, when it will become the real
revising chamber. I have no doubt, my Lord, that * responsible goveroment’
in this country is bound to ocome, it must come. It is only a question
of time. At present the difference between you and us isa question
of speed; thero is no other question. We say that your proposals
do not go far cnough. You want to proceed slowly; we want to go faster.
But I say, my Lord, whenever that day does come it can only be a federa-
tion of India, and in a country so vast, with such a population as we have, I
firmly believe that it will be necessary to have a revising chamber. Now
what will bappen, my Lord, if my suggestions are accepted. Bhortly put, in
the case of the Reserved Subjects you will have complcte administrative con-
trol, and with regard, to affirmative legislation, you can run through any
.measure, whereas Transferred Subjects will come under the vote of the
Legislature. Remember you have the Council of State, if there is a differcnce of
opinion between the two Houses, you have at once ¢ Joint Session.” My Lord, 1
have carefully worked out the figures and have taken a little trouble to think
over the problem. What will be the position ? Wil the position be so rash, so
irresponsible, if you leave certain departments to the vote of the Legislature ?
Certainly not, because to begin with you have out of the 100 Members in the
Assembly 67 elected and you have 21 elected in the State Council. In the
Joint Sessions there will be a majority of 26 elected Members, and without
meaning any offence to anybody, even among the elected Members sometimes,
my Lord, there are differences ,of opinion; and out of those 26 I deduct
14, some of them representing speeial interests; the European members I do not
count. Therefore, in the Joint Sessions you will have a majority really of 12
elected Members. If those 12 Members, my Lord, cannot be won over by the

" Government of India with regard to the departments which do not touch the
primary functions of the Government, namely, peace, tranquillity and safety of
the country and Reserved Subjects such as Army, Navy, Foreign policy and
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ruling princes, and if the vote decides against the Government in matters other
than Reserved Subjects then I say, my Lord, that it should be so, and the Bill of
the Legislature should prevail over the executive in those matters at least. . ...

His Excellency the President:—“ The Hon'ble Memnmber has
exceeded his time-limit.” -

The Hon'ble Mr. M. A. Jinnah :—“My Lord, I have nothing more
to say except this, that for the sake of the glorious day which will form the
brightest chapter in the history of Great Britain and of India, namely, the day
when the responsible government is established in this country, might you not
view the question at present in a generous and large spirit, and might we not
hope that. notwithstanding your expression of opinion, you will still be prepared .
to consider the suggestions and modifications that we propose which will give
satisfaction to the people and make the experiment a real success.”

The Hon’ble Dr. Tej Bahdur Sapru :—“My Lord, Irise to
support the Resolution which was moved yesterday in such cloquent t<rms by
my distingnished friend and colleague, the Hon’ble Mr. Surendra Nath Baner-
jea. My lord, we all listened to his great speech with admiration, and on an
ordinary occasion I should have contented myself by simply saying that I
associated myself whole-heartedly with those sentiments to which he gave
utterance. But 1 think the occasion requires that even a humble and insigni-
ficant worker in the public cause like myself should venture to put forward his
views on this momentous issue which is before the Council and before the
country.

“ My Lord, what is it that Mr. Banerjea wanted us to do when he moved
this Resolution? In the first part of the Resolution the Hon’ble Mr. Banerjca
invited this Council to thank your Excellency and the Secretary of State for
India for the Reforms proposals. In the second part he invited the Council to
recoguise those proposals as a genuine effort and a definite advance towards the
progressive realisation of responsible govemment in India, and in the third part
he recommended the appointment of a Committee consisting of all'the non-
official Members of this Council to consider the Reforms Report and make re-

_commendations to the Government of India. Now, my Lord, in these days

when in some quarters it is considered a sign of weakness or a mark of declin-
ing faith in the strenit;h of our cause to thank the Viceroy or the Secretary of
State, I hope I may be permitted to express in unqualified terms my thanks to
your Excellency and the Secretary of State, for I recognisc that you have ren-
dered signal service to the country by recommending the proposals which are
before us. My Lord, it has been very scldom in my life that I have found
myself in a position to thank the authorities I therefore readily avail myself of
the opportunity of thanking your Iixcellency and the Secretary of State for the
proposals which you bave put forward in this Report.

“Now, my Lord, coming to the second part of the Resolution which asks
us to recognise that your proposals are a genuine effort and constitute a definite
advance towards the progressive realisation of responsible government in India,
1 cannot shut my eyes to the fact that even in this Council during the last two
days there have been svoices of dissent. My Hon'ble friend Mr. Patel has
frankly told us this morning that there has been considerable dissatisfaction
and disappointment with the Reforms proposals. I believe more or less the same
sentiments were uttered yesterday by my Hon’ble friend Mr. Khaparde. My
Hon’ble friend Mr. Jinhah has said that, while he recognises that the present

ls constitute anadvance upon the present system of government, he
joins issue with those who say that they constitute a definite advance towards the
progressive realisation of responsible government in India......

‘Tho-non'bleuro u- Ac Jinn&h:-‘“ NO, I did not say that. I
s3id they are not as substantial steps as were promised.”

The Hon'ble Dr. Tej Bahadur Sapru :—*1 stand correoted, and
I shall now say that they do not in. his opinion constitute substgntial steps
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towards the progressive reslisation: of Tesponsible government' in India. Now,
my Lord, with the utmost possible defetence to' my Hon'ble" dolloague I
heartily " dissociato myself from that view. I do maintain: and T have" no
hositation in saying it frankly, that in my humbls judgmient they are & gertind
eﬁ%ﬁi’tjmd they do constitute"a definité advanco towards ‘respousilyﬂe ‘governimént
in India. ’ CooTrT e
“ My:Lord, my Hon’ble friend Mr. Khaparde indulged in_ the gelf-imposed
task of interpreting the aunouncoment of the 20th August, 1917 yesterday. I
‘have no doubt that upon tho interpretation of that announcement will depend
the attitude.of each one of us. I have also tried in my own humble way to
interprot that annouucement ; but I have resisted the temptation of following
the method of interpretation of that famous Sergeant-at-law whora Dickens has
immortalised in one .of his novels. My Lord, if the document has got to be
interpreted, as it must he interpreted by every one of us, let it he interproted
entively as & whole, one part of it with the other, and not in bits or in separate
. picces,. My Lord, according to my humble interpretation, that announcement,
which T take to be the test. and touchstone of the proposals before us, means two
things. In the first place, there is a definite plodge given by thé British 'Gov-
ernmént,-not by Mr. Montagu in his personal capacity, that the g'oa\ and ‘aim of -
British policy in India in" the future is to bo resporisible -govorment.  In the
. next.place, that announcément tells us that that goal is to Le reached, by sutces- .
sive stages, and at the same time it assures us that the first step which will
be taken towards the realisation of that goal will be a substantial step. There-:
fore the question which arises before us is, as the "Hon’ble: Mr. Jinnah
very properly put it, whether. the step which is proposed to be taken by’ the
Government in England with reference to India is a substantial step or not.

~ #Now, that question, I submit, can best be answered if we bear.in ming the
leading. foatures of the Reforms Scheme. If I was to summarise the.\;l_eadin%'

- features of the Reforma'Scheme, T would put thenh in this way.. . 8dfar as-Jocal -~
self-governmient is concefned, ‘we ‘are 1o :get complete power. :+Sofar:asprer
vincial gelf-government is concerned, we are-to-get .partial power;.and so; far
as the Government -of India is concerned, our sphere of inftuence is to- be-
enlal‘ ggd- : ‘ . o {it
« Now, my. Lord, so far as the provisions relating to logal self-government
are concorned, I do not knpw whether I gm right in‘mterpreting my friend the
Hon'ble Mr. Patel as saying that even those provisions have caused - disappoint*
ment and dissatisfactionin the country. Well, I will leave them on"one side . -
and T will go to the Erovi_sions regarding provincial government. “Whiit "do
you find there? Bo far:as the legislative machinery.is concerned, it is going
to be overhauled completely. - We are to- have ‘in .oyr Provincial: Councils . a
considerably enlarged ndmber of members with a substantial electod majority,

the representation being based, I hope;:on a wide' basis. - -Along with , that we
have the important fact that there are to be Standing Committees which will
give us or many of us’an. insight into the actual _wOrkin_g of - the - various
departments of the ‘Government. Then, my Lord, along with .that there are-
certain departments which it is proposed to transfer ‘to the. popular Government,

and which -will be under the control of Ministers' who will be selected: not-
from outside the Council but from among the elected members of the Council.

-« Now, my Lord, it has é)een g;g(‘ill in Qertali)nl (éugrte'ﬁ] ‘All vthis]'m”‘!ﬁb‘;
rfectly true, - but where do you find responsibility ? There is no element o
gspdﬁii{)ility to be found thez‘e.;' My I,o’nfowith the utmost possible defererice
to critics of that kind, I will say that that is not the right point of view. There
is an element of responsibility  provided thpre'. . A]thougl@ the Mlql_stprs')'x_l.l
not he directly responsible to the Legislative Assembly, yet they will owe
responsibility. ta the glectorate, and even the Legislative Assembly may visit its
displeasure upon them either by refusing supplies or by moving a Resolution
‘when it wants.to express its dissatisfaction with their conduct. So tlggt“ ﬁh?‘f‘f is
an element of resposibility to be fond therc, S Sl
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. “My Lord, I am not oblivious of cortain defects and imperfections in the
schome. 1Ido not wish to minimise them, and I do not ‘think it is the
intention of the distingunished authors or of the Government to overlook them.
If, however, this scheme is not infallible, that is no ground for our saying that

we are dissatisfied with it as & whole. For instance, if I was caudid I would

say that I am not satisfied with the provisions rogarding the Grand Committeo ;

nor amn I satisfied with the provisions regarding the adjustmeent of the finances.
between the transferrod Government and the “reserved (overnment. That
seemns to e to be the weakest part of the whole scheme. But I do not propose
to go into these matters of detail at the pressnt moment. . Perhaps the proper
time for me to raise these questions will be when the Committee which it is

proposed to appoint meets to consider the various details of the scheme.

“ Now, my Lord, coming to the Government of India, what do you find.
Instead of a small Council like the present, elected not directly but indirectly
out of a very limited area, you are going to have a Council of -160 Members,
of whom 67 will be elected. My Lord, if this is not a substantial majority,
1 fail to see what it can be, though speaking for myself I should like the.
majority to be greater, and an element of responsibility introduced thercin
as in the Provinces, -

© “But, my Lord, it has' been said ¢ Ob, yes. What yor give with one hand
) wu take away with the other, because you provide for the appointment of a
Council of Ptate.” My Lord, so far as the Council of State is concerned, my
sentiments are precisely the same as those of my Hon'ble friend Mr. Sastn.
A study of the constitution of the various Colonies and Dominions has convinced
me that it is a general feature of the colonial system of governmen‘t, and 1 cannot
forget that the very first article of the constitution of the National Congress
is that we want a steady change in the administratidn of the government by
bringing it into line with the colonial system of self-government. If that be so,
why should we object to the establishment of a Council of State ? My Lord,
comparing the constitution of the Council of Btate which you propose with the
constitution of the Senate in Canads, I am compelled o admit that the consti-
tution of the proposed Council is certainly more liberal than that of the Senate
in Canada. But I should not be understood to say that I am satisfied with
all the provisions regarding the Council of 8tate to be found in the Report. I
should certainly like the elective element to be larger.: I should certainly like
to have a clearer definition of the powers of the Couricil of State, and I should
certainly like itd sphere to be narrowed. But, my Lord, whilel do maintain
these views I am not prepared to condemn the proposal with regard to the
Council of Btate. ' '

“ My Lord, leaving aside the Government of India, I shall just refer to one
or two points and then conclude my speech. Objection has been taken to the
many checks and counter-checks that have been provided in the constitution.
My iord,- I am-not afraid of these checks and counter-checks, because whatever
constitution you study you will find the same. sorts of cheeks and counter-
checks ; it is not the checks and the counter-checks that matter, it is the .spirit
in which the whole constitution is worked which matters. My :Hon'ble 'friend
Mr. Patel in the course of his speech referred to certdin honoured - names, and
said that men like Pandit Madan Mohan Malaviya and others' had expressed
their dissatisfaction and disappointment with certain features of the scheme.
They are honoured names in our national life, and I respect them, but at the
same time, my Lord, I cannot shut my eyes to the fact that there are other

ually honoured names among us who have given their whole-hearted approval
:? this scheme. I cannot forget, my Lord, that this scheme has roceived the
approval of such a stout champion of the popular cause as the Hon'ble Sir
Sankaran Nair. Office may have imposed certain restraints on him, but it has not
cooled the ardour of his younger days in the advancement of the national cause
Nor do I forget that it g’as"receiv the"shgport'bf & distinguished colleague of
oours who only last year wag in this chamber, I refer to the Hon’ble Mr. Bhupendra
Nath Basu. Nor can I shut my eyes to the fact that it has received the support
of one whom I look upon as one of the makers of modern educated India, I
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;mean our distinguished friend, Mr. Burendrs Nath Banerjea. Nor can I forget
the fact that it has 1eceived the support of sucha stout-hearted champion as
«8ir Dinshaw Wacha. If these gentlomen are ‘not patriots but traitors to the
cause, I am willing, my Lord, to stand in the same dock -with them.”

The Hon'ble Khan Zulfikar Ali Khar :(—“My Lord, I
rise to give my lwarty‘support- to the Resolution which was moved yesterday, in
this Council by my Hon'ble friend Mr. Surendra Nath Banerjea with such force
of eloquence and convincing argument. I also wish to associate myself with the

remarks which he made concerning the distinguished authors of the Report who

have certainly produced a work breathing a spirit of far-seeing statesmanship.
Now, my Lord, after hearing the sl})’eeches in this Council, it seems to me that it
is no longer a question as to whether the Reforms Scheme is good or bad. The
- question of questions is this, whether the scheme outlined satisfies the aspira-
tions of the people. Opinion on this point is divided, as it always is on such
"'momentous questions. But there is no denying the fact that the vast majority
- of the people accept it as meeting the aspirations of the people. I wish to
. associate myself cordially with those who accept the scheme as a substantial
-avance in the direction of the realisation of self-governing institutions in . this
- eountry.- -After reading the Report it may appear to some people that.the
reforms are hedged round with too many safeghards. It may be so, but when
we keepin view the conditions which prevail in India and which no statesman
can cver overlook, we must admit that no responsible statesman or government
«can ever afford to indulge in a policy of adventure, especially when the happiness
-of millions is conccrned. ‘The late Mr. Gladstone once said that the principle of
“Toryism was distrust of the people qualified by fear, and that the principle of
liberalism was trust of the people qualified by prudence. Now, iny Lord, I do
not think there is any sensible man in the whole of India who denies that the
present scheme is not conceived in a spirit of liberal statesmanship. If that is
.admitled, then it follows that a responsible statesman must also exercise
‘prudende; and if the scheme is hedged round ‘with so m'an{ safeguards, it is no
‘wonder according to the dictund of that great statesman that responsible states-
men should alwsg: dothat. It hasbeen said by so many speakers in this Oouncil
that the Report fails to providé a time-limit within which responsible govern-
ment wo. id be given to India.’ Now, my Lord, it is very difficult to provide &
time-limit for an experiment of the nature which is going to be tried in this
country. The Report says that after fen years there will be another Commission
appointed to look into the working of the scheme and if it is found that satisfac-
tion has been given and that administration has not suffered on acconnt of the

many interests involved in this-country, then another step will be taken, certainly .

.in advance of the one which is‘now being taken. Studying the history of India
-and the political conditions in_this country, I can safely say that the British
policy in India has always beéu characterised by giving liberal institutions to
this country. It is for us to give strength to that policy of the British.
Government. We have to show by our work, co-ordination and sympathy that
we are .able to mould the destinies of our own people. It must be keptin
-view- that- success has to be achieved, and no Government, however liberal,
-can confer it on anybody. :

“The Hon'ble Mr. Patel in his speech said that the Congress and the
‘Moslem League meetings held in Bombay passed certain Resolutions and
expressed dissatisfaction with the Report. Now, my Lord, we cannot forget that
assembly of those wise men constituted the ultra radicals of this country, and
a vast majority of the moderates were not at all represented, and they kept
scrupulously aloof from the Congress and the Moslem League. ~Can it there-
fore ge said that those people who passed those resolutions in- Bombay represent
the opinion of the country ? Lo
- “My Lord, history affords very few instances of voluntary “surrender- of

power, especially by & Government which ie 80 strong and which is guided hy
instinetd of justice and fair-play. in & country like India. 'When we sce that

[
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spirit- on' the part of the Government to surrender its owne({mwer, i8 it wise for
us, or i8 it evon expedient-to spurn the hand which is offered to us in friendship
and comradeship ? T cannot imagine that any responsible man who wishes:
well to his country and is a real patriot can over imagine that he cau gain or
the conntry can gain anything by refusing to accept the friendship offered.
Under these ciroumstances and ‘guided by the spirit, I heartily support the-
Resolution moved by my Hon'ble friend.” ' o
The Honble Rao Brhadur B. N. Sarma :—“May it
please your Excellency. Itistobedeeply regretted that the differences and the
controversy raging outside this Council Chamnber should have been introduced
here and ‘with some warmth. 1 do not mean to pursue the controversy, nor i3
this the ‘place to take up the challenge that was thrown 'by the previous
i;;‘e&ker 8s to the representative character of the Moslem League and the
lational Congress recently held in Bombay. But at the same timne, my Lord,
it roust be said ‘that the Hon’ble Mr. Patel was alittle too unduly pessi-
mistic and orthodox in his interpretation of the Congress Resolutions #nd the
'Congress League Scheme. Nothing that I have heard in the Congress, either
'’ the Bubjects' Committee or outside it, or here, has induced me personally to
‘¢hange any of the views that I have expressed in 8 memorandum which I published”
some littletime ago. It may be that for corporate action we surrender some of our -
views go long as that surrender is not dangerous, and it cannot be said that we
cantiot express our views in this assembly indepéndently of any resolution that
may have heen passed either in the Congress or elsewhere. AndTam only
sorry that Mr. Bastri should have ventured upon his defence with regard to the
ngress, for I fail to sée whether there is much difference between him-and
the Resolutions passed at'the Co:glrese with regard to the Government of Indis,
if we are to judge from the speeches he delivered some -little time before the
"Congress held its sittings in Bombay. 3
“ But to pass from. the subject. I said that I adhere to the statements- -
:made in my memorandum and in so doing I adhere to the remarks made by me-
‘therein pertinent to the first part of the Resolution. Few persons, my Lord, will
grudge the praise justly due to your Excellency and to Mr. Montagu for the deep

.and earnest attention which has been bestowed by you mpon a difieylt and
.intricate problem, for ..your deep and sympathetie insight into the difiqulties. of

a struggling people, and for the lofty, noble and generous sentiments expressad
.in Tucid, clear and eloz:xlent terms throughouf the . pages of that historie'decu-
meni. ‘Woare grateful to you, my Lord, for initiating. the first, stages of

-responsible government by making. proposals which would, transfer Parliamen-
tary control within a limited sphere fo the people of India.

Y ghall riow pass on to'the substantive portion of the Resolution before

1 deal with the secord part of the preamble. I bannot -help regretting that the

"Buropean non-official Members'of this :assembly “should have taken:wpthe
attitude they did yesterday. “The Hon’ble Mr. Irpnside saidthat your Excellency
-and ‘Mr."Montagu and your-advisers ignored:or: have not paid -dueattention -
o British interests. ‘There is little - justification for -such a -charge: | If shy. -
taking a statesmanlike view of things and in trying to perpetuate the
union of India with the rest of the British Empire, you - have made
proposals which might temporarily weaken, though I do not believe-
they would, the prestige, and the- monopoly :and the vested interests of » small

_“section of the people, surely. no.objeetion can he taken to such & 00‘“‘;“?6 The
e

.greatest service possible has been rendered by, your Lordship and Mr. :

in trying to cement the union  between.the various sections of the Empire.

. But has the charge made ‘any basis o -any justification in the actual facts of

the case P 'What are true British interests P If the promotion of the ‘perma-
nent. union of Great Britain and India be true British interest, .then the only
‘way'is' along the lines which you have proposed, And even taking a more
"narrow view, I must humbly submit that no portion of British interests, vested
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British interests, have been -sacrificed in any shape or manner whatsoever.
Now so much has been said both in this Council and outside about British
interests, that it is necessary to analyse the position a little; what do we find ?
About 174 million pounds have been iuvested by the British public .in India
in the Storliug Loan, and 48 million pounds in the Rupce Debt. That debt
under your coustitution has been made a first charge on the revenue. The
Railways on which this money has been largcly spent are to be' under the
direct control of the Govermment of India. Is there, then, any sacrifice of
‘British interests 7 May I also state, my Lord, that India has contributed freely
£100 millions ; and has lent £76 millions to the British Exchequer, and it is
?roposcd that another £45 millions should be added. The balance cannot there-
ore e against India in this respect. .

“ Let me proceed a little further into those interests which are said to have
been sacrificed ? We find that in the direction, supervision and clerical work in
various factories and industries there were in 1911 only 10,000 Europeans and
Aunglo-Indians employed, but under the new constitution with a prosperous and
contented India, I feel sure thut 100,000 will find erployment on an even more

ucrative basis than at present. Then what is the total European capital
“employed here, out of a total of only Ras. 85 crores the paid up - capital of joint
stock companics ? T'ake the tea, jute, coal, gold and banking industries (exglud-
ing the exchange banks) and it does not work out at more than Rs. 25 croreg even
‘ gssuining that almost the whole paid up capital is European. No legislation can
bo passed affecting them without the Governor’sand Governor General's consent,
and the higher administration will remain chiefly European. To say theréfore
‘that the British interests are very large or have been sacrificed is not an
accurate statemeut. Then the Hon’ble Mr. Hogg, for whom we have the highest
Tespect, has chosen to take what I cannot help thinking is a wrong view.' He
~#sid that the attempt to constitute a Committee would be either futile or
. mischievous. 'ghe Resolutions, if practically unanimous and opposed to the
“views of the Anglo-Indian community might be futile because the Government
would be prone to pay - little attention to them, but I cannot see how they can
. be mischievous. _Perhaps they would be, if acted upon by the Government. I
would give greater credit to the Hon’ble Mr. Hogg and the Hon’ble Mr. Jranside
than they are disposed to give themselves for their ability, for their knowledg:
and for their eloquence in:inducing the other members of the Committee tq take
their view of the matter if that view be based essentially upon reason, ;good
sense and unselfishness. ‘T have tried to work in many Committees and fee] no
doubt that these two Hon'hle Members, if they only change their mind and
join the Copunittee woilld be able to influence many of us if they.only take ,
the right line. , . oy

“ Then, my Lord, to como to the sccond part of the preamble of the Resolution. -
‘While admitting that we should be' grateful for what has been done, “are the
people satisfied that the proposals would meet the real situation? I readily
grant that your Lordship has to take into account the prejudice, 'ignorance -
and interests of vast masfes of men both in India and‘in Great Britain; and
nothing that I or any of 4s may say in this Council, or outside of it should be
taken as evincing an unfriendly attitude, or as calculated to weaken ' your
hands or the hands of Mr; Montagu, becausc werecognise in you two friends
and we believe that you will do all you can for us. But let us say in all
frankness that the proposals do not’go far enough to meet the real situation of
the Empire or of India. I fail to see why, the army heing under your control,
the financing of the army being under your control, the maintenance of law: and.
order being under your control, it is impossible for you to part with a little
portion of the power in respect of the commercial and industrial subjects with
which you have to deal in the various departments of the Government of
India. It is absolutely impossible for us to reconcile ourselves to those pro-
posals, either as based on reason, sound common sense or a8 being consistent
with the future prosperity of this country.
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~“Then, my Lord, & good deal of what has been eaid with ‘regard to the
Provicial Governments wonld depend upon the intcrpretation of paragraph
212. ~'You have said :—

‘1t -(the Government of India) ahould be enabled nader this power to intervene in an
<" province for the protection and enforcament of the interests for which'it is
.responsible; to legislate on any provincial matter in respect of which uniformity

of legislation is desirable eithor for the whole of India or for any two or more
. provinees ; and to pass legielation which may be adopted cither rimpliester or
" 'with modificalions by any province which may wish to make use of it.’

This provides the overriding power of the Government of India in matters
of legislation. If by this is meant that the Government of India is to have
 thé bverriding ‘KWOT of legislation by means of the certificated procedure, even
with regard to Transferred Subjects, then I may humbly submit that the powers
granted under the proposals are merely illusory. But I put a different inter-
‘pretation on those wotds, and think that these proposals were made with regard
to thée Reserved Subjects either in the Government. of India or in the Provinces,
and putting that interpretation upon that passage in paragraph 212, it cannot
be denied'that the proposals mark a distinct advance upon the existing condi-
tion of things. It will however be a trifle premature to be unduly eulogistic in
this‘matter until we know what the two Committees will say. It may ‘Ew that
they will whittle down the proposals to almost nothing, and we may have ¢
express grave Jissatisfaction, but there is no necessity for anticipating it. We
have to take the proposals in the Report as they are, and if carried out in a loyal
spirit they do represent a distinct advance on the present constitution. But it
‘is another question whether it is a substantial advance. Substantial it is not, if
" the test be whether it will meet the existingl; situation or enable the people to
work out their‘déstiny. I most respectfully submit that the Congress was
right to that extent in its ¢riticism. But if it is regarded as the only thin
which "could be done by you having regard to the prejudices an
' intefests concerped, then we must confess that it is a distinet advance. .I
“hopethat your Lordship and Mr Montagu will see your way still to modify
your proposals with regard tothe Government of India, to give some power
“there, 80 that the Reform proposals may be reccived throughout the country with
deep satisfaction, and that we may embark upon a career of usefulness to India
88 well as to the' Empire content with the prospect of hecoming a fully self-
governing people beforo long.” '

" The Hon'ble Sir Dinshaw Wacha :—* My Lord, the Resolution
proposed by my valued and esteemed friend, Mr. Surendra Nath Banerjea, seemod
to me to be so inocouous in simplicity and candqur that 1 determined yesterday

“when he moved it that I should not bave to utter asingle word on the subject; but
considering the number of speakers who have spoken on the subjeot, and having
been advised that, perhaps, my silence might be misconstrued ou this occasion,
1 embrace this opportunity to :{:tak a few wards, and those words willhevery -
few indeed. I may say, in the first place, then, that certainly and emnphatically
the Reforms Scheme is a substantial advance towards progressive self-govern-
ment. My Lord, I have been astudent of the; politics of the world, includig

India, for the last 30 years, and so far as the politics of Indis are dot:cerned,
say this, that we have emerged from the darkness of 1861, when the
Legislative Councils were first instituted in the Presidencies, to something like
twilight in 1892, when they were expanded; and from that twilight to some-

- thing like dawn, I may say, 1909, when the Morley-Minto Reforms were
introduced, to the break of day at this present stage. ’J.gh?esel ese are the four stages
of Indian politics, aud those who havestudied Tndian politics in the ‘way I have
‘done capnot but come to this conclusion that the progress has heen steady
though slow in the direction .of rudimentary self-goyernment. From the
beginning there has been progress and no mistake. It has been’ slow. It
may be said to have been as slow «as the tortoise. "I ddmit it. = Then again
that progress has heen” accompanied by many mistakes. = I will admit- that too.
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"Bt " I ‘do “say-‘this that: for: the Jast "50 yeais - ‘the :polioy. -of the
*British *Government in India‘ has been - to*go from . good rto hetter -and
“‘thedce'ts best. T have not thé least doubt in my own mind that the.best-will
“surely be reached in the fulness of time I amquite suve ‘that, - when-all.the
‘passion and prejudice of the hour have disappeared, and when the whole subject
“of the scheme of reformn is taken into consideration, candidly, calnly and
“ dispussionately, the country -atlarge will reccive it with ‘the -greatest
" gratitude. In fuct, 1'may say that, so far as our leading organs of public
“opinion on hoth &ides dre -concerned, there: is only one sentiment about
it, namely. that the distinguished authors have done their best and,that thoy have
exercised a wise statesmnnship in its preparation. It s in my opinion wmique. .
1 say unique deliberately, and for this reason : that never.in the history of
Constitutions all over the world has a Reform Schelne of the character we are.
-now discussing heen known. It almost wholly differs from all “the existing
Constitutions in the wor)d. 1t is a new one inall respects. India'itself has
been so unique in many respects, in politics, in sociology, and in other ways that
the statesmen who have so sagaciously framed it had no compass and no " chart
‘to guide them “They took into their 'impartialconsideration the opinions of
all the différent recognised'individuals-and hodies in the country, opinions of all
_shades, of the highest and the lowest; of the officials and of the non-officials—and
"verily' the"opinions so collécted made up quite amountein in itself—-and recorded
 their conelusion that if they weére to go forward with a scheme of self-goverhment
‘suited {o the existing conditions of the ' country, ‘this scheme, as now put for-
‘ward, was the most feasible for the transitional period. - And I do repeat, ‘my
"Liord, that when' serenity is restored in this country, as I think it will be six.or
twelve months Lience, that is, when Parliament has passed this scheme more or
less in its present shape, possibly with some modifications which are necessary—
‘and I of course admit they are necessary, (and I have said as much in my own .
memorandum)—and when all is said and done, it will be acknow]édgoi‘i with
gratitude, ‘with cordial - gratitude, with everlasting gratitude, that the tywo
€xalted officers of the Indjan State who have framed this scherie have “deserved -
-well of the cowritry. | .
ot .f’f"f’,fifl‘ié*Hoﬁ“ble Mr. Jintiah obséived that the only objection-he found Eo the
"Scheme was that it did not go far endugh. Others, sharing his opinions, have said -
the same thing that they want a speedier: realigation -of responsible- self-govern-
ment than, of course, what the Government themselves-have deemed expedient
for the transitional period. Now, iny Lord; in politics, there are views and :views.
Some want to go forward too fast, somé want to go too slow. - I always prefer that
in politics, particularly in India, we should hasten slowly. ‘ Hasten slowly ’ is my
motto ; but I will not' give my own motto. Iappeal to my Hon'’ble friends Mr.
Jinnah and others to remember the two lines of Tennyson which say that while
the hills are always there going too slow, you may require the whip and while
going too fast you may require the brake.. India is a country where the brake
is nccessary, and, I think, if the Govermmnent proceed in this matter with
‘caution- and prudence they. would be wise. The brake is necessary at this
“transitional stage. : o

“ Having said so much, my Lord, I will conclpde my remarks once:more
by saying that the Reform Scheme is conceived in the best spirit of liberty, and
that future historians at least nill regard it as & monumental piece of constitu-
tional legislation. Constitutions are not made in a day. Constilutions grow.
Even in old Englond the consiitution hss grown. You, gentlemen, opposite
the inheritors of that constitution, must know that that constitution has progressed
during the last six hundred years .and more. India, compared to England,'as
far as constitutional government on Western model is concerned, is a babe, a
political babe, and many of the political babes are still lisping in what may be .
called baby politics. Therefore, I say, this is a piece of monumental legislation
full of beneficent potentialities, which future historians will regard as one of
the brightest pages in the annals uf Indian liberty. :

“ With these words, I cordially. support the Resolution.”
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The Hon'ble Sir William Vincent :—* My Lord, I should like in
the first placo to congratulate the Council and the Hon’ble mover on the
tone which has pcrvaﬁod the whole of this discussion. There has been no
suggestion throughout the debate that the Report is not the result of unbiassed
and earncst endoavour te solve & very difficult problem. Such suggestions have,
however, been mnade outside this Council. There is no suggestion that the
schéme onght to bo rejocted or that it cannot even be discussed.  Buch sugges-
tions have also been 1nade outside this Council. There has also been an absence
of acrimony, an abseuce of atlacks upon Government, attacks upon the authors
of the Report, attacks upon those responsible for supporting it, of attempts to
impute dishonest motives to mon who have spent their lives in the indefatigable
pursuit of political progress.

“My Lord, these attacks are the despair of all of us, who earnestly do
seek the advanco of this country. May we hope that the same tone of modera-
tion which has pervaded the discussion in this Council will in future be main-
tained outside it.

“1 do not propose to detain the Council at any great length with an
examination of the detailed proposals in the Report. 1t would be premature
to do so as we have submitted those proposais to the opinion of.the country.
We have also invited official opinion on them, and here I should like to pause
to say that the Hon'’ble mover was in error in supposing that the officials
have had a chance of expressing their views on thése proposals. I understood
him to say that the officials have had their say, and that it is now time that the
non-officials had theirs. My Lord, the officials in this country have not yet had

their eay on these proposals ; they are now having it; they are examining

the Report and the opinions of Local Govermmnents arc awaited.

"« There are one or two general sEOints relating to the proposal to which I
must advert ; but before I do so, I should like to answer the arguments put
forward by the Hon’ble Mr. Hogg and the Hon’ble Mr. Ironside yesterday. I un- .
derstood these Hon'’ble Members td express disapproval of this Resolution for the.
following reasons. They anticipated that no useful result could be obtained from
s Committee as the Members of that Committee clearly would hold divergent views.

- They further said— at any rate I think the Hon'ble Mr. Hogg said— that he was

‘not authorised by his constituency to express any ‘views on the scheme and the

Hon’ble Mr. Ironside added that he had no time to examine the question and

- made the further and much more serious allegation that the European coms

mercial  interosts had been ignored in the Report.

“Well, my Lord, as to the Committee serving a useful purpose, I wish to
place before the Council the position of Government. We had promised full
opportunities for the discussion of this Report. We were then asked Ly a lead-
ing and influential member of this Council to afford non-official Members of
the Council that - opportunity. The’ Resolution is not a Government one.. Wo
did ot suggest it. But the motion having been supported by a large number
of Members of the Oouncil, would it have heen reasomable for the :Govera-
ment to refuse to afford that opportunity in the face of their declared policy ?

‘T'submit that there can be but one answer to such & question.

“ My Lord, we cannot force and do not desire to force any man :to-attend
this Committee if he does not wish to do so. ‘At the same time I may say that
it will in the opinion of Government e a matter for great regret if the repre-
senfatives of European commercial interests in this country are unmable to
attend and put their views. and their difficulties before their Indian
colleagues. I think, my Lord, that much good might result from such friendly
discussion. We were told yesterday by the Hon'ble Mr. Ironside that the
European commercial community appreciated the fact that in'the future they

‘would have to co-operate. vexzn}i&rgely with Indians in public affairs.” ' I under-

stood him also to say that he had had no great difficulty in such co-operation in
thepast. In these circumstances, my Lord; qurgl}v; it is & Toatter for great regret
that-the first opportunity which is offered to the members of the European
commercial community to co-operate with their Indian colleagues should not. be

ntilized. :
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“The Hon'ble Mr. Ironside then said that he had had no time to examin« the
Report-owing to the preoccupations of his business. Well, my Lord, the time
for eximinalion of the Report has necessarily been somewhat short, hecausé if the
scheme is to be successful, time is of the essence. But if the Report itself
has heen published for {wo months only, surely the question of the political de-
velopinent of this country and future administrative changes has heen in the
minds of everyone for many many months. The whole question has indeed been
before the public since August the 20th of last year. As to the allegatio’n that
European commercial interests are ignored in the Report..............7

. The Hon'ble Mr. Ironside :-—“1I said, practically ignored.”

The Hon'ble 8ir William Vincent:—* My Lord, when I served as
a Judge, I was always told that the word * practically ’ concealed a fraud. Either
interests are ignored or they arenot ignored. However, let us take the modified
expression, as the Hon’ble Member prefers it. 1say (and an examination of the
Report will bear me out in this) that the benefits conferred by the British com-
Mmunity in the development of the commerce and industry of this country, the
magnitude of their intereats, theneed for securing adequate representation of
those interests, and the necessity for retaining power in the hands of the Execu-
tive Government for their preservation are apparent throughout the Report. It
is 'neither the intention of the authors nor of the Government of Indis in any
‘way to facrifice, depreciate or ignore those great interests.

“ My Lord, there are two general lines of attack on the Report.. The first

s that the announcement of the 20th August is not sacrosanct. We heard, if
1 may say so, a variant of this in the Hon'ble Mr. Khaparde’s suggestion yes-
terday. That variant has been so thoroughly demolished by the Hon'ble Mr.
Sastrr that it is scarcely worth my while dealing withitatall. But the general
allegation that the announcement itself is not binding, is of a more -serious
character ; and as I look upon Mr. Khaparde’s attack as a subtlo mnéthod of
‘endéatouring to make out that it is not binding T ought pérhaps to explain the
“positivn in regard to it. My Lord, it took the Hon’ble Member a year to think
ofithis ingenious suggestion. The Becretary' of State was out here; .and
‘o saPrestion of this kind was made. The announcement was made on the 20th
Augunst 1017; yet it is not until September 1918 that this ingenious interpreta-
‘tion emanated from the subtle brain of the Hon'ble Member. As to the value
of ‘tlie announcement the positién of the Moderate community, or an important
‘Section of the community, is very clearly laid down in a manifesto - which
T wilk read to the Council. I think it is by iy Hon'ble colleague Sir Dinshaw
Wacha.
i « That anoouncement s binding not ouly on the Seoretary of State and on the
Viceroy, but also on all other subjects of His Mdjesty, Indian ¢s. well as

Britich.’
“ My Lord, thesoare the views of at least one important section of the com-
munity. Speaking for the Government I may say our position is that we are all

‘servants of the King, and on us the announcement—and not only the annéunce-
ment.but the limitations which it places on us—are strictly binding. 1f we
fail in any way to give efféct to the undertakings which are containéd in it, we
are guilty of disloyalty. Bimilarly, if we disregard the limitations that are
placed on us, we areequally guilty of a breach of trust. My Lord, I have
little moro to say on the announcement except that it was hailed with accla-
mation all over thiscountry. Isit consistent with loyalty or honesty now to
.turn.and attack that very annonncement which the country hailed with such
enthusiasm & year ago ? o

« My Lord, the second line of attack is that this Beport has not fulfilled
the promise made in the announcement, that it does not .propose.any. real
advance, that too much is left to the Committees and so on. ‘The answer tq the
last point is very simple though much is left-and necessarily left to the Cow-
mitlees the broad principlés on which the advai.e'is to'he carried 'out
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are expressly laid down in the Report itsclf. Speaking for ' mybelf, I
maintain that it does constitute a very real and substantial advance to-
wards responsible governrent. There are details in the Scheme on which I
daresay officials as well as non-officials have divergent views. But the goneral
principles not only represcnt a great advance, but, my Lord, they offer in my
opinion, the most hopeful chance of success in the direction of political
progress. 1 believe myself also that much may be done by the united effort
of the Government and non-officials in this country, not only to secure the
speedy enactment of the measures which are necessary to give effect to these
proposals, but also to achieve successful results in carrying them into effect
later. I have heard it said that the services, and particularly the service to
which T have the honour to belong, will not co-operate loyally in giving effect
to these proposals. My Lord, I should like to assure this Council that any
such conduet would be contrary to the traditions of the service, and to.the spirit
.which has actuated it for many years. I confidently believe that the, service to
which I belong and all other services will loyally and whole-heartedly en-
deavour to make these proposals a success and will co-operate gladly and
willingly with their Indian colleagues in carrying them out.

“ I have said what may be done by united effort. On the other hand,
my Lord, I believe that any refusal to accept the basic principles which have
been laid down in the announcement and in the Report, any attempt to belittle
the realisation of those principlesin the manner proposed ill not only create dis-
union among non-officials and officials, as well as amongst non-official themselves;
but also weaken the support that this country may afford to those responsible in the
United Kingdom for carrying those measures into effect, strengthen the hands
of our opgonents and seriously jeopardise the whole course of political pro-

ess in this country for many years to come. There are those, not in -this
uncil I hope, who think that something may be done by way of bargaining.

“ Your Lordship has very carefully cxilained that the Report was not framed
with any such idea. Itis an idea which is not only entirely unworthy
of any responsible Member of this Council, but is also fraught, in my judgment,
with very grave danger.- If there are any who honestly in their heart of
hearts realise that these proposals are a great and adequate political advance,
'that they constitute a real step towards the end which they have in view, and
'yet hesitate to support them in theidea that something more may be obtained
by making extravagant demands which they do not expect to be accepted, then
T would earnestly ask them to renounce that idea as unworthy and certain to
prejudice our chances of success in the United Kingdom, where the people are
not familiar with this practioe of bargaining and are certain to mimn&.e;tand it.
There are others, my Lord, I believe, who think thatin some way they may
secure further concessions through the efforts of the American Government at
the peace conference. I would ask of them to dismiss that from their minds.
The public feeling aroused in the United Kingdom when Sir Subramania Iyer's
letter to President Wilson was published is, I think, a useful lesson oni that subject.
My Lord, I wish now to place some important considerations that have weighed
with tho Government in accepting the general prindiples of the schems, -and
I do.this in  the hope. that Honourable Members remembering: their
responsibility and that of Government may bear them in mind and realise
our position in this matter. - We have on the one hand an igndranévpo ulation,
and an electorate the capacity of which is entirely unknown. ‘We have also
unfortunately definite evidence of acute racial and religious feeling and of great
bitterness at times between olass and class. There'is a large body of conser-
vative opinion both in this country and in the United Kingdom which regards
the whole idea of these political changes with apprehension at least ; and we
kuow that English public opinion as a whole is averse to any of these constitu-
tional changes, particularly -such chm'i;s as might possibly ‘endanger the
constitution of the British Empire. We know that the English nation gelievea
and rightly believes that it is a trustee for the welfare of India. - Weknow also
that there are many who think that the real opinion in this country has been
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obscured owing 1o the lack of political education among the masses, their inar-
ticulateness, their want of organisation. We know too that there is great and
real anxiety about the safeguarding of British interests, ' thé  walfare ‘of the
services, the efficiency of the army and the maintenance 6f the position of India
as an integral part of this Empire. Rightly or wrongly, too, .there are many
who fear that the interests of the masses, the backward communities and the
welfare of the minorities will be endangered by any sudden transfer of power
and that this would merely mean the substitution of au oligarchy for a bureau-
eracy. My Lord, it may l{e said that these fears are groundless. I am not
here to justify them, but the fact remains that they undoubtedly exist, and
they have in many cases, I fear, been intensified by wild utterances {y extremists
in the press and elsewhere. Now, these are the facts which I want the non-
official Members of this Council to weigh and ponder in their future delibera-
tions. In such circumstances with these difficulties before them, would it not
be wise of them to consider these proposals from the point of view of Govern-,
ment, to realise the magnitude of the interests involved and the moral obligation
of the Government not only to the country but also to the Empire as a whole, to
make allowances for the fears and opinions of others, and to examine the Reform
proposals in the same spirit by whicl: the authors of the Report were guided ?

0 one can accuse either your Excellency or Mr. Montagu of want of sympathy
with the ideals to which many in this country aspire,.and yet you, after a
careful examination of the whole subject, patient, long laborious tail, cons
sidering every aspect, and the responsbilities which attached to them and to
the Government, have clearly propounded the limits up to which you® are
prepared to go and this is a fact which the Coumcil should remember. ‘Further,
I maintain myself that the interests of political progress in tlis country ‘also
indicato the necessity for caution and for a moderate and reasoned expression of
opinion. I honestly believe that the chianges proposed in this Report reprdsent
the maximum to which public opinion in the United Kingdom will possibly

»

8o........" ‘ o o
7. The Hon’ble Mr, Srinivasa Sastri:—Isthat the opinion of the
Hon’ble Member personally or of the Government ?” ‘ o
The Hon'ble Sir; William Vincent:—“I am speaking for my-
self, I have no authority to speak for Government on this point. My further
belief is that extravagant demands on the part of Members of this Council ma;
simply lead to rejection of:the proposals which have now heen put forwsn
My Lord, if the responsibilities of the Government are great in this matter, the
responsibilities of the Members of the Council though of & different character,
are perhaps little less. Their considered opinion must carry very great weight ;
and it would, in my opinion, be lamentable if in their desire to obtain more
than is now proposed they should cast away the substance, in grasping at .the
shadow and jeopardise that which is now offered. My Lord, I venture to
remind the Council of the old fable of the Sybilline Books. - .

“1 now turn to another aspect of the matter. One of the most important:
points, mentioned by Muhammadan members of the Council relates to the
uestion of communal representation. I refer in particular to the speech of the
on’ble Mr. Asad Ali and the Hon’ble Mr. Abdur Rahim, who addressed the
Council on that point. It has been' suggested that the Report in some way
neglects the interests of Muhammadans. My Lord, I do not read the Report in
that way, and I am quite sure that it was not the intention of the authors that such
an interpretation should be placed upon it. There are theoretical objections -
undoubtedly to communal representation. I suppose that every student of this
subject will recognise them. ' On the other hand, we have to face existin facts
‘and conditions and to remember the solemn undertakings of at least two Viceroys
“and one Becretary of State. I am quite sure that it was not the intention of
the authors, and it is not the intention of the Government of India in any way
to depart from these undertakings, and the Muhammadans of this Council
‘may rest assured that as the Government ‘has in the past, always kept faith
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with them, so too will it in the fubure and that asin the past every éffort will
he made tomeet all reasonable demands,

* As to the representation of landlords to which I think Mr. Shukul referred,
that is a question which is specifically referred, with the question of communal
and' spécial electorates, to the franchise committee for examination. But I must
demur to the suggestion of the Hon’ble Member that the landlords’ repre-
sentatives ought to be put ‘into the Council as guardiaus of the ryots. That I
understand was thc position which the Hon'ble Member took up. My Lord,
of necessity the interests of Jandlord and fcuant frequently must clash and it
would be unreasonable to trust the -interests of ryots to members of a com-
munity whose Interests are certainly not identical with theirs.

“My own personal experience in this country has becn that whenever
‘measures are proposed for the protection of the ryot, it has always been the
landlords who have opposed them. I may instance the Bengal Tenancy Act
as g striking example of this............... :

. The Hon’ble Sir Gangadhar Chitnavis :—“ Not everywhere.
The case is djﬁerent in the Central Provinces.”

.. 'The Hon’ble Sir William Vincent :—“ In the province from
which I coms af least this isthe case. I a.m,s'geakin of my own experience only.
Indeed I believe that since the Reformed” ou'ncii have been introducefl, no
general measure for the effective protection of the tenant against the landlord
except.on one occasion has been passed in that province. 8o much, my Lord,
‘for making the landlords the sole guardians of the tenauts as the Hon'ble
Member suggests. '

“ My Lord, I must now pass on quickly to & question of great importance,
the proposed changes in the Government of India. It has been said that the:
. Government of India is left as autocratic as ever, and that the Members of this
Council will be left in the saine position of irresponsibility,—I hope I am citing
the words correctly,—as at present.......... ” .

The Hon'ble Mr. M. A. Jinnah :— Irresponsible critics.”
The Hon’ble 8ir William Vincent :—* Very well. That attitude
does perhaps correctly describe. my Hon’ble friend’s attitude................ »

The Hoi’blé Mr. M. A. Jinnah :—*In this Council, yes.”

The Hon'ble 8ir William Vincent : —“ My Lord, the facts were
accurately summed up in your Excellency’s speech and it really comtes to this,
that while the necessity for refaining the indisputable authority of the Govern-
‘ment of India in essential matters is retained the position of that Government,
vis-a-vis, the representatives of the electorate will be largely changed. I have-
always accepted the position that the authority of the Government of India
"mugt be_ maintained unimpairéd as one of the fundhmental ‘principles of the

g aint
.Beforms, and it was in this belief that I signed the Despatch with which that

document was despatched to the India Office.

 “] should like here :to draw the attention of:the Council to what Sir
Narayan Chandavarkar eays on this subject, as it 'seems to me to support the
views which I hold. He said :—

" . * We must not lose sight of the cardinal principle accepted by all statesmen who have bad

"todo with constitation-making .and preparing the way for full realisation of responsible gov-
ernment; that a strong central G overnmont is an essential part of -eych. Government, for the
.stability and security of the Empire.’ ; .

¢ But, my Lord, to say the Report makes no chandgb in the position of the
popular representatives towards the Government: of India is to shut one’s eyesto-
obvious facts. The influence of Parliament in this -country will be: directly
enhanced by placing the salary of the Secretary. of State on‘the Civil Estimates,
and by the appointment of & Select Committee of the House of Commons to
which, I think, your Excellency referred. The non-official majority in the-
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Legislative Council will be largely increased and it cannot but excreise & very
¥reat influence on the Government. Indeed, under the new system it may well
e said that the Government of Tudia will be subject to pressure from two sides,
from the democralic influences of Parliament and from the Council on this
side. The Additional Indian Member will furnish a further opportunity for
the representation of Indian views. Further, the appointment of Standing Com-
mittees of the Council is an important step. Asto legislation there will be »
non-official majority inthe Assembly, and it is idle to say that the Council of
Btate will be used constantly for overriding the authority of the elected
members of the Assembly in an unreasonable manner, for any such abuse
of power will Lring its own punishment.

“There is another aspect of this matter also, my Lord, to which I should
like to draw the attention of Council. The decentralization which is proposed
in the Report obviously involves a large increase in the power of the Provincial
Governmentg and a diminution in the power of the Government of Tndia. Now if
you deprive the Government of India of a great deal of its authority and transfer
that power to the Local Governments, and at the same time give largely
increased powers of control to the popular representatives, you are pro lants
giving the popular representatives great ‘authority over matters which are at
present controlled by the Government of India............... S

His Excellency the President:—¢ The Hon'ble Member has
exceeded his time.”

The Hon'ble Sir William Vincent :—*“ Would you like me to
stop, my Lord ?”
His Excellency the President :—* Yes, you may finish quickly.”
' The Hon'’ble Sir William Vincent:—* Very well, my Lord, I
will just finish this point. I believe that any intention at the present juncture
to transfer to an untried administration great matters of Imperial as well as
‘Provincial iniportance on which the welfare of the Army, the security of this
cotntry and the position of India in the Empire depend, I say that any attempt to
transfer those powers to popular representatives whose capacity is unknown would
cause great anxiety in this country, and would in all probability evoke great
opposition in the United Kingdom. I should like alsoto say that the proposals of
your 'Excellency go further -than the proposals made by -the late Mr.
Gokhale in this respect two yeats ago. Mr. Gokhale was [no political  oppor-
tunist, my Lord, and in making his groposal he had regard not only-to the
requirements of the country, but to the political capacity of his fellow 'country-
men. Speaking for myself also I may say that I hope that so long as the British
Army guards this country from external aggression and internal commotion,
g0 long will the maintenance of authority in the Executive Government in
matters essential and in regard fo Imperial interests be preserved, though this:
power will have to be and will be exercired with reasonable care and only
when the necessity of the case demands.

My Lord, I understand that Mr. Patel wishes to divide the Resolution
“into, two parts. In view of the remarks of Pandit Msalaviya that it was
immaterial to him whether the first of the Resolution is accepted or not,
and the entirely different views taken by the Hon'ble Mr. Patel to-day, I hope
your Excellency will meet Mr. Patel in his request and allow the Resolution to
.be divided. We shall then see whether in the o%inion of this Council the first
portion is in- fact as immaterial as the Hon'ble Pandit alleges.”

The Hon’ble Mr. Surendra Nath Banerjoa:—“My Lord, , g —
it i6 now half-past one and we have been sitting here for nearly two and a half N

hours. -1 am sure it is not necessary for me to make a long speech in reply.
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“ But, my Lord, I feel that 1 ought to congratulate the Council upon the
tone, the temper and the spirit of moderation which has characterised our
debate this morhing and yesterday.

“ Notwithstanding the excitement whicl;})revails outside and in which some
of us share, not a harsh word has been allowed to mar the serenity of our dis-
cussions. I hope and: trust that the temper which has heen displayed by the
Members of the Imperinl Legislative Council will affect the temper of our people
outside and introduce the leaven of moderation and self-restraint into the public
discussions that are taking place in connection with the Reform proposals.
My Lord, it must be highly gratifying to your Bxcellency and to Mr. Montagu
to have noticed that there is practically absolute unanimity of opinion in favour
of the view that the Reforia proposals mark a distinct advance upon the existing
state of things, and not only that, but there is an overwhelming consensis of
opinion in this Council that they represent a definite stage fowards the progres-
sive realisation of responsible government.

“My Lord, the Hon’ble Mr. Jinnah, in a speech to the tone and temper of
which T have no exception to take, observed that no eloquent speeches were
needed, and he mentioned my speech and that of my Hon'’ble friend Mr. Sastri,
to convinge this Council or the outside public, of this fact. I think I quote his
words.......

The Hon'ble Mr. M. A. Jinnah:— May Iriseto a point of
order. Isaid this, either the Members in this Council, or any body who hag
taken the trouble to read the Report.”

The Hon’ble Mr. Surendra Nath Banerjea :— Or anybody
outside this Oouncil, I have got down the words and unless the Hon’hle
Meomber withdraws, I stick to those words. I am permitted to hold then that
Mr. Jinnsh made the observation that no eloguent speeches were needed to
convince the .outside public that these Reform proposals mark a distinct
advance upon the existing state of things. I think eloquent speeches were
needed for the purpose. 1f the recollection of my friend will carry him back
to.the early.days of July, soon after the promulgation of the Reform Scheme,
he may be able perhaps ‘to remember that many distinguished persons in the
Madrasé Presidency including Mrs, Besant, Mr, Vijiaraghavachariar and Sir
Subramania Iyer declared in their speeches and writings that the Reform

ruposals were unacceptable, undiscussable, unworthy 'of thfe traditions of the
gritish Government. And this note was sounded, repeated, re-echoed in
conferences, in. public meetings of the party which held these opinions. Let
my Hon'ble friand read the proceedings of the Madras Provincial Conference
which even Mrs. Besant was unable to control. Let him read the proceed-
ings of the Bengal Provincial Conference in whichthe excitement ran so
high as almost to lead to a pugilistic encounter. Let him read the proceedings
of the Akols Couference, and he will find that there was a party.—I use the
word ¢ was ' deliberately because that party has now :changed its front—there
was 8 party that beld that these proposals were unacoeptable, disappointing,
dnsatisgnctory—gthe -vocabulary of the ‘Enilish language was put into requi-
sition for the purpose of condemning the scheme. I am not going to - name
anybody or auy party. I svy there was a party ; let any ome whom
the cap fits take it up. There was a party and that party condem-
ned the scheme, and used the -words I have mentioned. They said the scheme
was unacceptable, inadeguatc,' disappointing, and unless ' substantially. and
materially modified would not in-any . way satisfy -the legitimate -aspirations
of the people of India. Therefore elo%:eent speeches were needed: and I take
oredit to myself and others who have been acting with me that it was these
eloquent speeches and the firm attitude of those who welcome this scheme .that
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brought about this change of front. That change of front has not yet been
complete. They are moving in the right iirection, but it " takes long
for a {:arty to confess its own mistakes. Bepentance will come in due
time, but it is a question not of days or hours, but of weeks, months,
aud it may be a whole year, but 1 feel confident that the note which
has been sounded to-day in this Council representing the scheme s marking
a distinct and definite stage towards the progressive realisation of respon-
sible government will be taken up by the country, echoed, re-echoed until
it becomes the settled conviction of the saner portion of the great Indian
community. My Lord, Mr. Patel introduced Congress politics into our deli-
berations. 1 never uttered a single word about the Congress-League scheme,
-and if I have to refer to his ohservations and to reply to them, the responsi
bility lies upon him and not upon me. T am hound to say that many .of
‘those. who built up the Congress and suffered for the Congress, ‘were
conspicuous by their absence from this special session of the Congress. I way
-one of them. To me it was a great wrench, for my Lord, I have been present
at every meeting of the Congress, save one since 1886. I 'have sacrified ease,
comfort, pecuniary considerations for the sake of -the Oongress. That institus
tion has been cemented with my lifeblood and: bears testimony to my life
work. To me therefore it was a t wrench, to have been absent from the
Congress Aut after all the Congress is a means to an end. It is an
organisation for the attainment of self-government within the Empire.
Belf-government is the end; the Congress is the means, and if those
who now govern the Congress tried to wreck the scheme, as I
thought they would, I felt it was our clear duty to ahstain from the
‘Congress in order to save the scheme. We felt that it was not right and
proper-that our names should he used as huving supported resolutions 'which
were calonlated to wreck the scheme. 'We thought it proper that it should not
appear.before the British publio that it was the united voice of India: that
disapproved and condemned the scheme. ~ And therefore weabsented onrselves .
from +_the: Congress in order to save the scheme and the interests of
gelf-governmént. I hope my Hon'ble friend will be satisfled with this -
explanation......... .. L
‘TheHon'ble Mr. V. J. Patel :—“ And now are you going to join P”

"His Exoellency éhe President :—* Order | Order | If the Hon'ble
Member wishes to interrupt, he must stand up.” ‘
‘The Hon'ble Mr. Surendra Nath Banerjea:—" But,
my Lord;. as' the question has been: put' may I reply? If a rational view
revails, there is no reason why we should not all unite on a commoni
* platform in the interests of the Motherland. But let us pass on.

“ My Lord, I deeply deplore the attitude of some of my European friends
who have declined to join the Committee. I hope and trust that.they will
reconsider their decision. I'think both the Hon’ble Mr. Hogg and the Hon'ble -
Mr. Ironside said that they had not received any . mandate from their -
constituencies, but the question of mandate does not now"arise at all. Join ‘the
Committee, see what the proposals are, and then you might consult your con-
stituencies as to whether you should support them or not: 'Why not join the
Committee ? That does not depend on the mandate of any constituency. Afterall
the mandates of constituencies are instructions, they are not positive mjunct:iom
imposed upon the person elected, imposed upon his conscience and judgment.
T do hope and pray therefore that they will reconsider their decision ~give
us thb benefit of their advice in regard to the grave ‘matters which will come
under our discussion. L A

“ My Lord, one word more and I am done. I once again desire to nssociate
myself with the observations which have fallen from many of my friends regard--

. ing an expansion of the Reform proposals in connection with the Government
of India. The authority of the -Central Government must be preserved; I

quite agree.
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*That was the observation of my friend Sir Narayan Chandravarkar. But is
it not possible to maintain such control and at the same tiine to introduce the
first beginnings of responsible eovernment into the machinery of the Govern-:
ment of India ?,............

The Hon'ble Sir George Lowndes:—* They are there already.”

The Hon'ble Mr. Surendra Nath Banerjea:—Ido not see it.
I am obtuse enough not to perceive that there is anything of the kind in the
proposals regarding the Government of India, and I fecl that ry friends who
have spoken to-day are similarly situated. Despite all that has been said, despite
a careful perusal of the proposals, we are practically unanimous in the opinion
that nothing like even the beginnings of a progressive realisation of responsible:
government are to be found in the proposals a&ccting the Government of India.
That is our view. We may be right or we may be wrong, but, my Lord, the
united voice of the educated community counts for something, and I appesl to
your Excellency to bear in mind the opinion that we entertain with regard to
this matter and see whether it is not possible even now to introduce modifications
in regard to the Government of India which may have the effect of satisfying
educated public opinion and adding to the liberalisation of that Government.
That is my appeal to your Excellency, and I trust it will be an appeal to which
your Excellency will extend an indulgent and sympathetic hearing.

“ With these observations I desire to place my Resolution before the Coun--
cil, and I hope that.it will be unanimously carried.”

His Excellency the President:—“I propose under the Rules to
divide this Besolution into two parts. The first Resolution on which the Council
will have to vote is : ‘ This Council thanks His Excellency the Viceroy and the

of State for India for the Reforms Proposals and recognises them as a
genuine effort and a definite advanee towards the progressive realisation of
responsible-government in Tiidia.’

- The second part then will follow : ¢ This Council recommends to the
Governor General in Council that a Committee consisting of all the non-official
Members of this Council be appointed to consider the:Reforms Beport and make
recommendations to the Government of India.’

'Hi; Bxceliency the ,P}e;id:ént then puf the first i)art of the Resolution and:
the Council divided as follows. :

Ayes—i6. . Noes—2.
His Excellency the Commander-in-Chief. The Hon'hle Mr, V. J, Patel.
The Hon’ble Sjr Claude Hill. : The Hon’ble Mr, R. Ayyangar.
The Hon’ble Sir Sankaran Nair. :
hm 'Hon'blo Sil' Gwrgel.md“o R

The Hon'ble Sir G Bames. .
The Hon’ble Sir W. Vincent.

The Hon'ble Sir R. Gillan, .
The Hon'ble Sir Pazulbhoy Currimbhoy.

The Hon’ble Sir Gangadbar Chitnavis,
The Hon’ble Sir Verney Lovett. e
The Hon'ble Dr. T. B. Sapru. -~
The Hon’ble Raja Sir Rampal Singh..
The Hon’ble Col]onel S.L. Aplin,
The Hon’ble Major-General W. R, Edwards, o

The Hon'ble Mr. G. B. H. Fell, ° ' y _
The Hon’bls Mr G. R, Clarke, o o
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The Hon’ble Sir Hamilton Grant.

The Hon'ble Mr. F. C. Rose.

The Hon’ble Mr. 8. R. Hignell.

The Hon'ble Mr. C. E. Low.

The Hon’ble Bir Edward Maclagan.

The Hon'ble Mr. H. Sharp,

The Hon’ble Mr. R, A. Mant.

The Hon’ble Mr. H. F. Howard.

The Hon'ble Major-General A. H. Bingley.

The Hon’ble Mr. A. P. Muddiman,

The Hon’ble Mr. A. R. Loftus-Tottenham,

The Hon’ble Mr. S. Sastri.

The Hon’ble Mr. M. N. Hogg.

The tlon’ble Sir Dinshaw Wacha, °

The Hon’ble Mr. W. A. Ironside.

The Hon’ble Mabarsja Sir M. C. Nandi of
Kasimbazar, )

The Hon’ble Mr. F.J. Monahan,

The Hon'ble Mr. 8. N. Banerjca.

'The Hon'ble Raja of Kanika.

The Hon'ble Mr. E. I[. C. Walsh,

The Hon'ble Khan Zulfikar Ali Khan,

The Hon ble Sir John Donald.

The Hon’ble Mr. W. J. Reid.

The Hon’ble Sardar Sundar Sin

The Hon’ble Khban Bahadur
mad Shafi,

The Hon’ble Mr. P. J. Fagan.

The Hon’ble Pandit B. D. Shukul,

The Hon'ble Mr. F. S. A. Slocock.

The Hon'ble Mr. C. A. Kincaid,

The Hon’ble Mir Asad Ali, Khan Babadur,

h,
%Iian Muham-

143
[ The Président. ]
- Nowdg<$

The first part of the Resolution was therefors socspted.

His Excellency the President thet
and the Council divided as follows :—

Aydsiasg,

The Hon’ble Mr. A. R. Loftus-Tottenham..
The Hon’ble Mr. 8. Sastri. .
The Hon’ble Sir Dinshaw Wacha.

The Hoh’ble' Maharsjs of Kakimbasar.
The Hon’ble Mr. F. J. Monshan.
The Hon’ble Mr. S. N. Banerjes,
The Hon'ble Rajs of Kanika.
. The Hon’ble Mr.E. H, C Walsh.
The Hon’ble Khan Zulfikar Ali Khan.
The Hon’ble Sir John Donald. -
The Hon’ble Mr. W. J. Reid.
The Hon’ble Sardar Sundar Singh.
The Sﬂﬁzble Khan Bshadur Mian Muhammad
The Hon’ble Mr, P. J. Fagan.
The Hon’ble Pandit B. I). Shukul.
The Hon’ble Mr. F, S. A. Slocoek,
The Hon’ble Mr. G. S, Khbaj
The Hon’ble Mr. V. J. P,
The Hon’ble Mr. C. A. Kincaid.
The Hon’ble Mir Asad Ali, Khan Bahadur.
The Hon’ble Mr. B. N, Sarms.

4

.

pub the second',parb of the Resolution

Noes—2.

The Hon'ble Mr. M. N.
The Hon’ble Mr, W, A,

Hogg,

The Hon’ble Mr. R. Ayy: .
His Excellenoy the Co
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The Hon’ble Sir Clande Hill,

The Hon'ble Sir Sankaran Nair,

The Hon'ble Sir George Lowndes.

The Hon’ble Sir George Barnes.

The Hon’ble Sir William Vineent,

The Hon’ble Sir Robert Gillan,

The Hon'ble Sir Fazalbhoy Currimbhoy,
The Hon’ble Sir Gangadbar Chitnavis,
The Hon’ble Sir Verney Lovett,

The Hon’ble Dr. 'I'. B, Sapru.

The Hon’ble Raja Sir Rampal Singh,
The Hon’ble Colonel 8, L. Aplin,

The Hon’ble Major-General W, R, Edwards,
The Hon’ble Mr. G. B. H. Fell.

The Hon’ble Mr. @. R. Clarke.

The Hon’ble Sir Hamilton Grant.

The Hon’ble Mr. F, C. Rose.

The Hon'’ble Mr. 8. R, Hignell.

The Hon’ble Mr. C. E. Low.

The Hon’ble Sir Edward Maclagan.
The Hon’ble Mr. H, Sharp.

The Hon'ble Mr, R, A. Mant,

The Hon’ble Mr. H. F. Howard.

The Hon'ble Major-General A. H. Bingley.
The Hon'ble Mr, A. P, Muddiman,

His Excellency the President:—“I must correct the voting
figures for the last division, because one Hon'ble Member, I now discover,
insisted on voting for both sides, and his vote was only counted on the No side ;
so the figures will now be 46 and 2. ' '

_ The figures of the next division are 48 Ayes and 2 Noes.
* The Resolution is therefoge socepted.
‘The Council will now fjonm to Monday the 9th at 11 A.n.”

A. P. MUDDIMAN,
Boea; } Seoretary to the Govermment of India,
The 13th Seplember, 1918. Legislative Department





